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PARLIAMENTARY DEBATES 
( P a r t  II—P e o c e e d in g s  o t h e r  th a n  Q u e s t io n s  a n d  A n s w e r s )
' Thursday, ‘20th April, 1950 '

The House met at Half Past Two of the Clock in the Afternoon.

[Mb. Speaker in the Chair]

■^UE^TIONS AND ANSWERS 
{No Questions : Part I not published)

EEPRESENTATION OF THE PEOPLE BILL-^concJd.

M r, Speaker: The House was proceeding yesterday with the consideration of 
tlie following motion:

“ That the Bill to provide for the allocation of seats in, and the delimitation of consti
tuencies for the purpose of elections to, the House of the People and the Legislatures otf 
States, the qualifications of voters at such elections, the preparation oi electoral rolls, and 
matters connected therewith, be taken into consideration.”

Sardar B. S. (Punjab): Sir, in view of the anxiety shown by the Chief 
Whip I will take part when the clauses come up.

Shri Syamnandan Saiiaya (Bihar): Perhaps it is the function of the \Iii»i.ster- 
in-eharge to place before you the salutary effect of the proposal which you made 
yesterday and v/hich bore fruit this morning. As he is not yet here I am glad to 
be able to report to you that agreement w'as reached on most,of ihe contentious 
points that were placed before the Committee.

An Hon. Member: Except one very important one.
Mr. Speaker: Let him proceed.
Shri Syamnandan Sahaya: We!l, as a matter of fact there shall be differences 

■as long as the world lasts. But there ŵ ere suggestions made with regard to deli
mitation of constituencies, whether constituencies should be singular or plural. 
Of course that matter, the hon. Minister, stated, will be taken up in another Bill 
which he proposes to bring forward. But I suppose the matter will be agitated 
once again and I hope if possil l̂e the Law Minister wnll be able to stat^ before this 
House what is really tlie purpose of proceeding for delimiting the coiistituencies 
in this Bill then.

, Now that the Law Minister is here I hope he will place before you the ffwts 
as transpired tliis morning and then we may proceed to consider the Bill clause 
h j  clause.

The ICnister ol Law (Dr. Ambedkar): I am sorry, Sir, that I was late. At 
your suggestion there was a meeting held this morning under the chairmanship 
of the Beputy-Speaker of such Members of the House as w*ere interested in this 
Bill and 1 am el ad to say'that we have unanimously accepted cfertaiiv amend
ments to this Bill which I propose to move with your pefmfssion: £ hope that
theire will be no further controversy or debate on the .subject.- .. • „ -

[3 0 5 7 )



Sliri Tya|;i (Uttar Pradesh): I have not been accommodated. I agree with, 
the amendments, but my points have not been accommodated and mv amend
ment has not been accepted. Therefore it was not unanimous’ .

Mr. Speaker: Whatever the reasons, the conchision seems to be unanimouB.
I shall put the consideration motion to the House and then we can take the Bill 
clause by clause. I must congratulate the Members on the very happy end that 
has T̂ een brought about. The question is :

‘ That the Bill to provi.jle for the allocation of Seats in, and the jeliiiiitation of consti
tuencies for the purpose of elections to, the House of the People and the Legislatures of 
States, the qoalifications of \ot-ers at such elections, the preparation of electoral rolU, and. 
niatUTS connected theiewiJh, bt taken into consideration. ’

The motion was adopted.

Mr. Sp îker: We may now proceed with the Bill clause by clause.
Dr. Ambedkar: There is an amendment to clause 13 and I would therefore 

like that clause to be held over because the amendment is being typeii.
Mr. Speaker: All right, 1 take it generally that the previous amendments 

tabbed by hon. Members are all scrapped.
Tbe ICnister ol Sta.te tot Parliam t̂ary Aflairs (Shri Satya Karajan Sioha):

Yes, in view of this.
Some H(A. Members: No.
Mir. Speaker: I was thinking of putting the clauses collectively in cases where 

there are no amendments. .
Shri Syamnandan Sabaya: As the amendment to clause 18 is bein^ typed it 

is better to put clause by clause.
Mr. Speaker: I was thinking of putting clauses 7 to 12 together, unless 

Members wanted to move any amenchment to any of those clause^.
Stiri A. P. Jain (Uttar Pradesh): There are amendments to chiuses 6 and 9.
l>r. Tek chand (Punjab): Unfortunately we have not seen the wording of the 

amendments in respect of what we decided in the morning. There was only a- 
general talk. And with regard to some of the clauses, for instance with regard: 
to clause 6, there is still a great deal of controversy and theie is no unanimity.

Dr. Ambedkar: There is no controversy.
Mr. Speaker: I do not at all want to exclude any amendment tabled. I was 

trying to clarify the position so that if there are no amendments I shall take 
those clauses together.

Dr. ^k  Chand: What are the new amendments? Let us see th *̂m. Nobody 
has seen them. W^ithout seeing thfem how can we pass them?

Dr. Ambedkar: I will read them.
Mr. Sperjser: Has the hon. Member, Dr. Tek Chand, any amendments to* 

move?
Dr. ^k  Ghand: We have sent an amendment to clause 6.

Clange# 2 to 5
iir. Speaker: Ig any hon. Member desirous of moving any amendment t^ 

any .^  the claueet 2 to 5?
Som  ̂Hon. Members: Kone.
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Olftnse 6
{Delimitation of Parliamentary Constituencies)

Sbri A. P. Jain: I beg to move:
Add the j»roviso :

‘ Provided that except in case of a constituency wherein reservation for gchedukd cJaMes 
is pi-ovided, t;very other constituency shall be a single member constituency .”

Mr. Speaker: I take it that this is not an ‘agreed’ amendment.
Shri A. P. Jain: No, Sir. 

The Minister of State for Transport and Railways (Shri Santhaniim): M a y  I
know whether he has added Scheduled Tribes alec or it is only Schcdured 
Castes ? "

ffliri A. P. Jain: Only Scheduled Castes. The Scheduled Tribes r.re living in 
particular areas and therefore it n̂ eed not cover Scheduled Tribes. {hitemx'pUon).

Mr. Speaker: Order, order. Let every Member address the ( ’hair. That is 
the rule.

Shri A. P. Jain: I would draw the attention of the House to Article any of 
the Constitution. The article runs as follows:

“ Subject to the provisions of this Constitution, Parliament may from time to time by 
law make provision with respect to all matters relating to, or in connection with, idectioss 
to either House of Parhanient or to the House or either House of th;- Legislature of a State 
including the preparation of electoral rolls, the delimitation of constituencies and all oUjer 
matters necessary for securing the due constitution of such House or Housen.”

The point which emerges from this is that the delimitation must Le done by 
law'. We have to see whether the process of delimitation provided by Dr. 
Anibedkar in the present Bill is being done by law  ̂ Sub-section (2) of clause 6 
says: “ As soon as may be after the commencement of this Act, the President
shall, after consulting the Election Commission, by order, deteiTnine ’ among 
other things, “ the extent of each constituency and the|^umber of sei>ts allotted 
to eiach constituency” . Now this power under the preisent Bill has been dele
gated to the President, who will delimit the constituencies after consulting the 
Election Commissioner? 1 submit, Sir, that this is not the delimitation of con
stituencies by law. Dr. Ambedkar has said that he is giving an amendment to 
clause 13. I was present in the meeting when that amendment was discussed 
and I would be in order in referring to the, content of that amendment. He pro
poses that at the time of the delimitation of the constituencies for each province 
a committee appointed by the Speaker shall be attached to the Election Com
missioner and after these constituencies have been framed, the whole list of the 
constituencies shall be placed before the House and that list 'will become final 
only when it has been approved by the House. That is the gist of the amend
ment which Dr. Ambedkar proposes ta put before the House. Let ns ftee whe
ther even under the scheme the deliiuitnt'oii of constituencies wLH be made by 
law. I submit, Sir, that there is a particular procedure laid down for making 
laws. Now that procedure wiU be followed in this particular case. When the 
list of the constituencies prepared by the executive authority, that is by ihe Pre
sident, is placed before the House, at best the approval of the Houi^e can take 
the shape of a resolution and not the shape of statute. I  am afraid. Sir, that 
the new provision #rhich Dr. Ambedkar proposes to lay down will not,fulfil the 
conditions laid down in article 827 of the Constitution, namely, that the consiia 
tuencies must be delimited by law. '

Sir, there is another objection apart from this constitutional objection. The 
main object« of this Bill are two» that is, it provides for the delimitation of con
stituencies and for the prpparation of electoral rolls. Now, Sir, the df*liin!tat|e>n
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[Shri A. p. Jain]

^  constitiiencies i» a very important thing upon which the constitutioit of tiis 
House depends. Supposing there is a single member constituency, there is a 
two member constituency, there is a three member constituency and there is a 
four member constituency, differeut consequences follow. This Bill. Sir, excels 
in, its vagueness. We are being cal’ed upon to vote for provisions which per
haps even the hon. Dr. Ambedkar, the mover of the Bill does not know. 
During his preliminary speech, while introducing the Bill, he did not tell us 
what kind of constituency he had in mind. Will they be single member con
stituencies? Will they be multiple member constituencies? Ŵ ill it be a 
mixture of both single member constituencies and multiple member coiisti- 
tuencies. Once the constituencies are delimited the method of voting, the 
procedure which has to be followed in voting is to a certain extent determined. 
For instance, if there is a multiple member constituency, the question arises: 
Will there be cumulative voting? Will there be distributive voting? Will one 
vote be given to each voter, even when the number of candidates to be elect-ed 
may be more than one? W'hat method are we going to follow? In fact this goes 
to the very root of the election and we do not know anything whatsoever, as to 
what the hon. the Law Minister or Government have in mind.

Sir, according to the prevailing democratic practice in the adv-ai*ced coun
tries of the world, the single member constituency is considered to be the best 
form of constituencies which endows the members with the greatest representa
tive character. Now in the Constitution, we have provided that certain seats will 
be reserved for the scheduled classes. Naturally therefore, in certain cases we 
shall have to provide multiple member constituencies and the object of the 
amendment which I have moved is that except in cases where it becomes neces
sary to have a multiple member constituency to prov’de reservation for the 
schediiled classes, in all the other cases the constituencies should be single 
member constituencies. In fact, Sir, during the debates on the Constitution, all 
along we have been under the impression that we are going to have single mem
ber constituencies wh’ch will give us a proper form of democracy and it i? to 
achieve that end that I have moved this amendment and I  hope that the Law 
Minister will see his way to accept it.

Mr. Speaker; Amendment moved :
Add the proviso :

“ Provided that except in case of a constituency wherein reservatioji for sc-heduled 
classes ie provided, every other constituency shall be a ainjle member coD8ti> 
tuency, ”  ,

Shri J. B. Kapoor (Uttar Pradesh); I beg to move:
After sub-clause (1), insert :

“ (lA)(a') E\'cei>t to +he <»xtent that it may be necessary to reserve seats to the scheduled 
castes and scheduled tribes, there shall be only single member conatituencies;

(b) seats for the scheduled castes and scheduled tribes shall be reserved in two 
member constituencies.'’

For part (a) of snb-clans f̂ (2), subst'tute : ,
: “ (a) the number of single member constituencies and two member constituencies into

•which cich State to which more than one seat is allotted in the First Schedule 
, shall be divided.”

This is my amendment very much on the same lines as my hon. Friend, Mr. 
A; P. Jain’s; it only includes the case of scheduled tribes#lso and that, T 

is also necessary.. I have only one word to say in addition to what has 
b e ^  already said by my hon. Friend, Mr. Jain. The simple questioi. is as to
who is; the authority which shall decide the question as to whether the consti- 
ta e n ci^ 'l^ ll be single member constituencies or double member or three ?nf*m- 
b e r  o^tourrhember constituencies. It may ^e, Sir, the contention of my hon. 
frien3 ;̂ DrJ Ambedkar that so far as.......... *
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Dr. Amoddksr: I have not made any contention yet.

S to  J. B K^)Oor: I am only presuming it in view of what happened at the 
meeting. Of course, we cannot remove from the t^ le t of our memories what 
happened in the meeting and therefore, if I am presuming, it is not an imagi
nary presumption but a presumption, which is going to be actually the fact after 
a couple of minutes when the hon. Dr. Amedkar will reply. It niay be con
tended by him—perhaps he may not raise, that contention now after having 
heard what I am going to say—that neither he nor Government has come to 
any conclusion as to whether the constituencies should be single-member or two- 
member or three-member constituencies. It may be so. We do not want to 
thrust upon him or the Government our viewpoint at this Ftage. If they have 
got an open mind on the subject, we do not mind that- But, the sinjpie ques
tion that arises is who should have the authority of ultimate decision on this 
subject: the hon. Law Minister, or Government or President or Parliament it
self ? My contention is that according to the Constitution it is Parliament which 
must have the authority to decide this question whenever it may suit Parliament 
ov whenever it may suit Government to bring this question before PaiJlament for 
decision. Therefore, it should not be laid down at this stage definitely that not 
Parliament, but the President and he too, immediately after the passing of this 
Act, shall—the word shall is very significant— determine. The words are:

**Ab soon as may be after the conunencement of this Act, the President shall, altar 
consnlting the Election Commission, by order, determine '
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(c) the number of seats allotted to each constituency.”
So that, today, ŵ e are deliberat*ely divesting ourselves of the right of coming

to any decision on this subject and here and now we are authorising that the 
President, immediately after this Act is passed, shall, in consultation with the 
Election Commission, prescribe the number of seats that may be allotted to 
each constituency. If it is not possible to arrive at a decision todny, let the 
question remain an open question. Let this question not be left absolutely in 
th^ hand? of the President who may act as he likes in consultation with the
Election Commission. Even if the amendment which has been moved by my
hon. friend Mr. Jain, or which has been moved by me in a slightly modified form 
is not acceptable at this stage, I would suggest that this clause (c) may be delet
ed. The deletion of para, (q) of sub-clause (2) of clause 6 would only mean t̂̂ hat 
we are not deciding anything on this aspect of the quê t̂ion now. ll it is not 
deleted, we are certainly taking a definite decision to this effect that hereaftei 
Parliament shall have no hand in this matter and that we shall be content with 
whatever way the President might choose to deal with the matter, of course, 
in consultation with the Election Commission.4  The manner in which the con
stituencies gJiould be delimited is a fundamental question. In fact, the constitu
tion of this Parliament and also the constitution of the State Legislatures, which 
we shall consider when we come to. clause 9 which raises a similar question, ^ t  
on this point. It is a very vital question. It is not a question of mere formality; 
but it is a very important and fundamental thing. I, therefore, submit that we 
should not divest ourselves of the right and opportunity of deciding this question 
as we like even at some subsequent stage. I submit that if neither of the two 
amendments is acceptable, at least parts (c) and (d) may be deleted.

S M  Ssnthanam: May I point out, Sir, that this would amount to shelving 
whole Bill? This Bill is intended for the purpose of delimitation of consti- 

ncies.

Hr. Sptakar: Let me have a look at the amendment, first.

the 
tuencies.



Slui Buragohain (i^&sam): May I  submit before the hon. MinisU;r r^pliis.......
Dr. Ambedkar: 1 do not want any suggestions.
Mr. Speaker: The better course will be to know the reactions of the Law 

Minister.
Sliri Buragohain* Si.*. the case of the Tribals of Assam stands on a different 

footing. I have to.......

Mr. Speaker: The bett^ course will be to hear the hon. Minister first. Do 
the hon. Members want me to place tiiis amendment at this stage, or shall I 
place it later? ^  right, I shall place, it iatet.

Dr. Ambedkar: I regret very much that I cannot accept either of the ai tiend- 
ment-s moved by Mr. Jain or by Mr. J. R. Kapoor. But, 1 do wan! to remove 
any kind of suspicion that there might be in the mind of Mr. Jain or Mr. Kapoor 
or of any other Member of Parliament. It seems to me that they are under a 
misapprehension that by clause 6 Parliament is going to be completely deprived 
of this right to determine what should be the nature of the constituency: whether 
it should be single-member constituency or plural member constituency; what 
should bo the method of votmg, whether it should be distributive voting c»* one 
man one vote or cunmlative voting or any other system. I have not the slightest 
intention to deprive Parliament of its right to have it« determination upon that 
subject. In fact, as I said in my opening speech yesterday and acc^ording to the 
statement made .vesterday by the Prime Minister, this Bill is not a complete. Bill 
itself. This Bill is to be followed by auother Bill which may be either called 
Conduct of Elections Bill or the Electoral Bill. In that Bill, matters relating to 
the constituencies, qualifications and disqualifications of candidates and matters 
relating to the voting system will be dealt with and it will be undoubu^dly within 
the, competence of Parliament to oome to a decision when that Bill is* placed 
before the House, as to what sort of system of constituency and voting' they 
approve of. Therefore, there is no desire at all to oust the jurisdiction of Parli t- 
ment at all. On the other hand, as my hon. friends will remember, I myself am 
anxious that at every stage in the delimitation of constituencies, Parliament 
should be associated. As they know, I am making a provision in clause 13 that 
not only will the order of delimitation be placed before Parliament as an informa
tion, but ^Iso I am. going to move an amendment that Parliament should have 
the right to make suggestions and modifications as it likes provided it wishes to 
do so within a stated per'od of ten days oi- so. In addition to îiat, thare is also 
going to be an amendment empow'ering the Speaker to appoint Coinmittees of 
this House to be associated with the work of delimiting constituencies, the 
members to be drawn from that particular area. Having regard to the state
ment which I have made, I think it is clear that I have not the slightest desire 
to oust the jurisdiction of Parliament. I am providing for placing the Order of 
delimitation on the Table of the House with the right of the House to make any 
changes they may like and in addition there is a further provision that the 
Speaker will have the right to appoint Committees to be associated with the 
work of delimitation. I do not think that any Member can have any doubt that 
we have the fullest desire to have Parliament’s decision on this matter. The only 
thing is that this Bill happens to come first when, as a matter of fact, that Biil 
misrht have come first. The point is that clause 6 of this Bill which provides for 
delimitation will certainly not come into operation until that other Bill has been 
passed. It is obviously so, because, we are now. as you know, amer'ding section 
21 providing for a supplementary electoral roll which itself will take a pretty long 
time and give us sufficient opportunity to place that Bill before Parliament.

^ondM: Why not delete the clause when it is not to come into operation.
Dr. AmMikar: It should not be deleted.
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PaJunt Thakur Da? Bhargava (Punjab): Sir, according to Dr. Ambedkar 
“there will be unotber Bill which will deal with certain other cognate matters.

This Bill partiicularly deals with the delinxitation of constittuencies
3 P.M. and electoral rolls. In regard to delimitation of constituencies, I  do 

not think there is anything more fundamental than whether the consti
tuencies will be single member constituencies or plural member constituencies. 
In my opinion, this Bill is the proper and appropriate place for it. Now if by 
one section of the Bill we authorise the President that he should consult the 
Election Commissioner and then fix the extent of the constituency as also the 
fact that the seats in the particular constituency shall also be fixed, I do not 
know how in the other Bill we will be able to deal with the same matter. If 
we do not deal with it in this, then the question might remain open. From the 
assurance given by Dr. Ambedkar I certainly do not doubt that he does not 
want to take away the power of the Parliament but I do not see the advisability 
of giving the power to the President by one Bill and take it away by another Bill. 
This is a very small provision which forms the subject matter of the amendment 
of Mr. Jain that there shall be single member constituencies. If Grovemment 
has not decided then let them take away (b) and (c) and provide them in tiie 
other Bill which will be coming soon and nothing will be lost. If the House is 
in favour of single member constituency, we should say so in this Bill. After 
some time our decision in this matter will not change. But in matters of this 
importance, we do not want to authorise the President or anybody. According 
to Article 326 it is the Parliament that should decide this finalfy. I do not 
think 'we will be justified in giving away this power. My submission is either 
we should accept the amendment or the other €tltemative is that (b) and (c) of 
clause 2 and 9(a) may not be enacted to-day. They may be left over and Dr. 
Ambedkar may bring up the subject matter of this amendment in the other 
Bill he proposes to bring. At present we should not pass clauses 6 and 9. This 
will be the best solution.

Sliri T. T. Krishliamachan (Madras): On one point there is sonie confusion 
in the House. Beading Article 327 my friends Pandit Bhargava and Mr. A. P. 
Jain said thr.t clause 6 of this particular Bill runs counter to Article 327. I am 
afraid that is entu-ely a wrong reading of the article. The Article says:

"Subject to the provisions of this Ckinstitution, Parlicunent may from time to time 
Ihw make provision with respect to all matters relating to
It does not mean Parliament should not enact a law in terms of clause 6 of the 
Bill. Therefore any insistence on a reading of Article 327 and thereby holding 
that clause 6 is ultra virefi of the Constitution or that we are enacting something 
which is not proper or that we are delegating the authority of Parliament which 
we ar.3 not entitled to is completely wrong.

On the nierit45 of the question I am inclined to agree with Mr. Jain and Mr. 
Bhargava. Dr. Ambedkar does not deny the atoissibility of the provision of 
this nature. This he says might be put in a supplementary Bill. That is an argu
ment sought to be met by my friends that if you are going to make a provision 
like this later ‘why not now. On the contrary if you are going to bring a separate 
Bill, why not put this provision there. I agree with Dr, Ambedkar in regard 
to the necessity for putting some provision regarding delimitation of constituen
cies otherwise h^lf of the work that we contemplate will remain unfinished. 
Therefore I would like my fi-iend, the Law Minister to consider putting in some 
provisioji if not »n exactly the same terms as that su£rgested by Mr. Jain, in 
any other manner that he likes that the House is definitely committed io the 
principle of single member constituencies, subject only to those instances where 
reservation has to be made for scheduled castes and if in a single member 
constituency such a reservation is made, we will be disenfranchising the people 
-ox other communities who will not: be able to return a candidate of their own, 
Therefore it is logical for Mr. Jaib'*t55"say' that where you make a reservation
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[Shri T. T. Krishnamachari]
for future action bj all means put this provision covered by clause 6 in Ihe 
other B ill But 1 think it is very necessary that in leaving this question to 
the Delimitation^ Ck)mmission who will be really the operating factor, we will 
have to give them some idea, as to how to proceed. On the other hand I would 
also like to sound a not-e of warning. The whole construction of part 15 of the 
Constitution which has been evolved after considerable amount of deliberationr 
and argument and discussion has been to take away all traces of political influence 
from the question of delimitation of constituencies. Originally the power ha& 
been shifted from the States on to the Parliament because it was felt that the 
party in power in the States might have some particular ideas of their own and 
cons^uencies may be delimited in such a manner that certain interests might 
be more or less denied representation and that argument logically can be extended 
to Parliament as well and I think it is perfectly right that Parliament composed 
as it is either to-day or tomorrow by political parties should divest itself of the 
ultimate say in the matter like this and leave it to an independent body like the 
Election Commission and the President, who are expected to be fair and im
partial. So the idea of a continuing process of interference by Parliament must 
be given up even if it were by a self-denying Ordinance so that the bona fidei  ̂
of Members of the political parties such as we are should remain completely 
linquestioned.

There is, I believe, a sort of confusion of ideas. While the insistence on 
the single member constituency except in regard to scheduled classes is perfectly 
correct the other arguments tiey  have brought forward merely confuse the issue.
I would like Dr. Ambedkar to consider this and I think a mere assurance might 
serve the purj^se, I have no doubt that Dr. Ambedkar could not do anything 
without Parliament’s concurrence and Parliament can stop the process of work 
of the Delimitation Commission at any stage. After all this Bill is a creature of 
Parliament and Parliament can always amend it. But at the same time I  
wonder if my hou. friend Dr. Anibedkar who a ^ e s  with the principles of the 
amendment of Mr. Jain could not admit a similar amendment here and now. 
Later on if he feels that thait is unduly tjdng the hands of the Commission, and 
certrfiin flexibility is needed, the amending Bill might be used as a means for 
amending this particular provision. I humbly suggest that this particular aspect 
might be considered by Dr. Ambedkar and if he thinks that some time should be 
given for considering it, we might pass over to the next clause in the Bill.

shri Kesava Sao (Madras); I have a little doubt regarding sub-clause (b) of 
clause 6. I am afraid the seats reserved for scheduled castes and scheduled 
tribes will be determined by the President after consultation with the Election 
Commission. I am doubtful that the total number reserved is not stated any
where. Even in the Parliament and in the Constituent Assembly it was many 
times stated that the number should be fixed.

Dr. Ambedkar: Tt is there in the Constitution according to the population. 
All that is necessary is to know the population. As regards delimitation I have 
my own doubts.......

Mr. Speaker: Let not the hon. Member go into administrative details. All 
that the House can do is to decide the principles, leaving it to the authorities 
concerned to work them out in practice. But, I myself was feeling one doubt 
about Mr. A. P. Jain’s amendment and what was said by Pandit 'Xhakur Das 
Bhargava. I am not conversant with the discussions in the Constituent Assembly 
nor with the discussions at the informal meeting this morning. As I  understand 
ft, all that the Members are anxious about is that, before any constituencies are 
fixed or delimitation is effected, this House must have an opportunity of examin
ing it and expressing its views on that; because, it is not possible to have all 
these constituencies mentioned as an appendix or a schedule to an Act that the 
House might pass.’ As has been rightly pointed by Mr. Krishnamachari, all that 
ih e law  is expected to do is to make a ‘ 'provision”  for such and such a thing*
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That does not necesasrtly mean that all the details must be settled here, in the 
House. The House mav prescribe the legal machinery by which a certain thing 
can be done. Mv dimculty is that, I am not able fully to understand the point 
of view of those‘who object. The object of the H ou m  seems to be to have an- 
opportunity to express its views. After all, any Bill that comes before th^ 
House even in the manner in which the hon. Member has suggested would be 
prepared by the executive and will come in a ready and cut and dried foi-m.
I see that Dr. Ambedkar proposes to move an amendment to clause 13, and hon. 
Members will note that according to that amendment, whatever is done by the 
President is subject to such modifications as the Parliament may make. It is, 
thei-efore, clear that whatever orders are passed are coming again before the House 
for its scrutinv find the Parliament will have a statutory right of saggestmg 
modifications. " Tt wUl not be a matter for which Government may or may not 
find time, according to their sweet will. If any modification is "suggested by 
any Member that modification must come before the House and ^lovemment 
must find time for it.

Dr. Ambedkar: If you will permit me. Sir, I am going a step further. The 
Parliament cannot merely do this postmortem, so to say, at the fug end but 
what I am saying is that I shall bring in a Bill in which all these matters will 
be dealt with by law and Parliament will have an <^portunity to express its 
opinion upon it.‘ It is a much greater opportunity that I am proposing. Not 
having considered this rr.a'tter properly and throughly I am not in a position to 
commit myself one v. :y or the other. But whatever the system of the electo
rate, whatever the besis of voting, whatever the qualifications or disqualifications 
of the caodidates, all those matters will be dealt with by a Bill which Govern
ment will bring forward here long before the operation of clauses 5 and 6 will 
come about.......

Mr. Speaker: Apart from that I was also pointing out that the House having 
got the right.......

Dr. Ambedkar: That is in addition to what the House will do. I am doing 
something further than that. I am now introducing an amendment to clause IS 
to enable you to r^ppcint committees to work with the Election Commissioner 
in the matter of the determination of the constituencies. Tlie further provision 
that I am making is th.'s; that the constituencies as will be set out in the order 
will be as recommended by that Committee and not by the Election Commission.
I am cutting out by an amendment the Election Commission. I am giving the 
C^mmitee fhe direct authority to do it.

Shri Eamath (Madhya Pradesh>: Will the Committee be appointed or
elected?

• Dr. AmbedJcai: In such maimer as the Speaker may determine
Pandit Thatair Das Bhargava: It mav be that the Committee and the Election 

Commission may decide in regard to each State differently and may not arrive 
at a common basis.

Dr. Ambedkar: As I said just now I will bring in a Bill to determine these 
matters and when the Bill is passed, whatever law or whatever provision is made 
will be applied uniformly throughout India or differently in different State? as 
Parliament chooses.

Sbri Santhanam: Clauses 6. 7, 8, 9 and 11 go together. Therefore action is 
either taken under these clauses or not. . Action tsken under these clauses is 
acticn taken. Parliament may attempt to modify that or not but when once the 
whole scheme is propounded,* the idea that the Parliament can amend, scrap or 
substitute it I think, is not reasonable. It may mak? minor modifications. But 
if a fundamental principle is involved the Parliament ^ould accept the principle 
and pass these sections. If we adopt them, we shoulc do so with the full know
ledge that full discretion is going to be given to the I^esident or the Committee



[Shri Santhanam]

which ii)ay be appointed for the purpose. The proposal is that to clause 1.̂  some 
amendment is going to be made. So far as clause 6 is concerned it says: “ The
President after consulting the Election •Commission.......”  I want to emphasise
the point made by Mr. T. T. Krishnamachari. The whole scheme of the Consti
tution is that whr-'n once the Parliament has laid down the principles it should 
be left to the Election Conamission to do every thing—rto delimit the constitu 
«ncies, to prepare the electoral rolls, to conduct the elections, etc. The idea that 
without laying down the fundamental principles the Parliament through {t com- 
mitt.ee or in some other way can interfere with the entire process of electioneerinfl 
is, I  think, fimdamentally inconsistent with the structure of the Constitution. 1 
wish that Dr. Ambedkar and the whole House should remember this fuiidanaental 
principle and enact Laws on the basis of that principle.

Shri Buragohain: Sir, what I want to tell the House, when this
-question of plural member constituencies is discussed in connection with the 
fieats reserved for the scheduled classes, is that the case of the scheduled tribes 
in the autonomous district? of Assam stand altogether on a different footing. 
We cannot provide for plural member constituencies in these areas. In these 
areas exception has to be made as seats are reserved not for communities but for 
areas. Where seats are reserved for autonomous districts or tribal areas there 
should be single membf‘r constituencies and not plural member constituencies. 
That is a very important point to be borne in mind. Article 
B30 of the Constitution specifically provides for (1) the reservation 
of seats for the scheduled castes (2) scheduled tribes except the
scheduled tribes in the autonomous districts of Assam and (3) Scheduled tribes 
in the autonomous distviclb of Assam. I would like the hon. Minister and also 
the Election Commission to bear this in mind. It is a very important point, and 
is likely to be overlooked, that the tribal areas stand on an altogether different 
footing. When re&eiv&ticn is made in the case of the schedided tribes and 
scheduled castes, there should not be any plural member constituencies for the 
scheduled tribes in the eutonomous districts of Assam.

Sardar B. S. Man: Sir, the explanation which has been given by
the Law Minister nbout the amendment to clause 13 will go a long wav to re
moving certain confusion which existed in my mind. There is yet another fear
in my mind, which I wcu!d like to be clarified. In fact the clarification of that
point will go a long way in pi-eventing the waste of time and expense which is 
already going on in different States. Under Delimitation of Constituencies there 
is the word “ determine". What is the significance of the word “ der^rmine*’ . 
In the saving clause we are told that certain acts which were done previous 
to the commencement t>f the Act will be validated- I hope it relates to the 
preparation of electoral icils and not to the delimitation of constituencies. In 
P.E.P.S.TJ. they have already appointed a Delimitation Committee, which has 
already gone a lone way in framing the constituencies, so much so that they have 
already declared the res’ jlts for the basis of the elections. I wonder whether 
the work done bv this D(;iim;tation Committee in a State will be accepted by the 
Commission and considered £s “ determination”  by the Delimitation Conimittee. 
1 want that such work, particularly about the "delimitation of con t̂ituL-ucies, 
as has been done prior to this Act. except for the electoral rolls, should not be 
lield valid and not held so far as this House is concerned.

Pandit Kmueru (Uttar Pradesh); Sir, the issues that have been raised by the 
amendments of my hon. frfend Mr. Jain and my hon. friend Mr. Kapt. )r are 
entirely new. We disf cssed the Bill at considerable length yesterday, but 

' one in the cotirse of the reiiiarks made by him suggested an amendment of this 
kind. , ;

Shxi A. :Jain: Many hi us had not the opportunity of doing it.
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Pandit Xnazru: My hon. friend Mr. Jain says that t&e Hb^se had not the 
opportunity of puUing forward such m  aniendment. This Bill has btieri before 
us for a week and hon. Members who have given notioe of numerous ts
to thi$ Bill and to other B^ils in the course of this week cannot plead that tltcy 
could not put forward an amendment like this for want of time.

An Hon. Member: We thought it would go to Select Committee. ”
Shii I f .  F . IGMura (Bihar): Sir, there is an amendment of mine in the list 

circulated.
Pandit Knnzrn: The hon. Member who interrupted me did not speak yesterday 

jiud my remarks were liriittd to the speeches of those Members who took part In 
yesterday’s debate. The cuestion that ŵ e are now being asked to disduss is one 
o f  great importance. I  think it will r^uire much more careful coi sideratiou 
than the House can give to it at this time. We suggested yesterday that the 
Representation of People Bill should have been referred to a Select Committee. 
I personally found myself in sympathy with this demand, but for the. very 
8 jrn«3 reason for which a Select Committee w a s  suggested, I consider it highly 
iiisadvisable that so it?ipoT;f*nt a question $hould be considered and decided at 
this stage. It de^ls with a matter of great importance. On the uiimj>i>r in 
'which constituencies are delimited will depend A e  representative ch*iractei of 
Parliament. Whatever decision we may come to in the end, it is obviously 
necessary that we should examine it as closely as possible in order to see that no 
injustice is done to any class or interest. We cannot obviously do this in the 
course of a few minutes tc.day. (My hon. friend Dr. Ainbedkar has assured the 
House that be will bring forward another Bill before the House deali.ij with all 
those matters of detail that will have to be decided.hefcM» iiie ele©tk>i»4tfe-feeld.
1 think this pledge should be regarded as sufficient bŷ  every Membrv of this 

Nothing will be done either in connection with the chara *t*T of the 
coustituencies or any other important matter without Parliament luiviuL* an 
opportunity not merely of expressing its opinion fully but of decidiui» it as it 
'Considers proper. Apart f;om this, the amendment of which my hon. friend 
Dr. Ambedkar has given i-otice of also gives us the power of modifyri.T any order 
that the President may f  ass under clauses 6, 9 and 11 as w’e chooso. \Ve have 
therefore a doable s.tfegua^d; the amendment no^’ before the Hou-:?. ;ind the 
assuran<*e just given by Dr. Ambedkar. I  hope, therefore, that ttie ITouss will 
not deal h istily witli a rni'lter of such importance as tii© character of the coi'Sti- 
tncncioR to be .K limited by the Election Commission. This maotcr wns con- 
fiidfi'ed in the Constituent Assembly once or twice. Now as we have appointed 
an Election Commission wbich will have an opfportunity of considering this ru»d 
otl^er allied questions more carefully than any single Member of this House 
I  think we should wait till this body, after considering the advantajres and dis- 
advjinm^cs of course curg'^sied, is in a position to offer »as its consideir-d opinion. 
On those grounds, Sir, I hcpe tliat both Mr. Jain and Mr. Kapoor w ju ’d consMor 
it des^ruMe to withdraw ti êir amendments.

Mr. Spealcer: I have not placed them before the House.
Is it necessary to have any further discussion now? We have taken nearly 

one hour.
Shri Syamnandan Sabaya: Sir, I want to say a few words. I will

tyke only two minutes. The hon. Law Minister said that in the an.endnrcnt to 
clause 18 he W as providings for a committee which wiU be appointed by the 
Speaker

Mr. Speaker: He has given notice of that amendment.
Shri Syamnandan Sahaya: I  have gone through the lists'of ahiendmeiUs. I  

4<v n .t*iind it ^ \ '
K r . 9pealcei:: He has given notice. of that  ̂ i  ̂ v ; ;;
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1 ^  (Madras): Sir, yoiir advice given yesterday was taken
hy the Hcuse and there as no need, after what has transpired th*s m.irnin- 
for referrmg this matter to Select Committee at all. We sat together and cai ?e 
to a p e d  solution on almost all points. The Bill deals with three issues • (IV 

1‘arliament as weU as for the State Letrislnlurvs'
(2) :^ e  number of seats for Parliament from the various States and also the 
number of scats for the State Assemblies and Councils. With respect to iM̂ tb 
those points a Tiwmber of Members wanted some change; tl.^t has also l)«?eiv 
agreed to without any The hon. Law Minister was pvepniod tc uccom-
modatje all und addressed h;irself to the various viewpoints ana almost all, if 
not all, who wanted a cis.'iuge have been satisfied. ,

I'l tiling that remains is the delimitation of constituencies,
^elm'itation is a matter of vital importance. Unless a principle is adopted by 
parliament it may not be possible to deDmit constituencies at all. On the 
basis of a single-member constituency, a particular group of villat'Oi may h:.ve 

into a particuhu- c.-iMitvency. If it is a two-member coiistituerjov. possIMy 
1 doubled. If it is a three-member constituency then it lias to be 

tribied and so on. 'Jhat is the difficulty. It is but right that from one end 
o» the country to the other there must be one principle adopctd because cacli 

shonid not d«:cide as it likes. Therefore, until that piiaciol- is decided 
nnd accepted by T’ani.nnfnt, it is impossible for the President to come to a 
couclusion or the Election Commission to delimit the constituencies. This 
portion has naturally to str.ix] over.

The other alternative is this. My hon. friend Pandit Thak-.r Das Bhargavtt 
wants t^at sub-clauses (b) and (c) of clause 6 be omitted now and a fresh Bill 
HiHV deal with that matter. That is one aspect. The hon. the Law Minister 
says that continue os provided here, but that he will see to it with,
resp^t to bom  (b) and (c) that what ought to be done—whetaor the power of 
the President should be taken away to act by himself or whether we should 

. give 0 direction as to the pruciple that is to be adopted in respect of individual 
constituencies— will be inco '̂porated in a Bill to be brought for>vari ly  him. If 
the matter is going to be brought forward in that manner, then there is no 
hai-m in giving up (b) and (.->) today. If. on the other hand, the hon. the I.aw 
Muiist-er feels that he ought to consult his colleagues in the Government, we 
can act on his f.ssurance. Bu^ one thing we must knew. What is the kind of 
vote that we shall have? Whether it is cumulative or distributive is not the 
on.y thing.  ̂ Cumulative or distributive is there, but in ‘idd'fcion we ought 1o 
know whether it would be sii gle member constituency or plural member consti
tuency. This is of equal importance. If the hon. the Law Minister’s assurance 
stands that he will consider the question of both single and plural constituencies 
as also cumulative and dislTibutive votes and bring a Bill, we may be satisti'^d 
with that. Until then, the President would not be advised to go on with thia 
matter so far as delimitation is concerned. The rest of the worK may go on. We 

see what ought to be done with regard to delimitation lat«jr on.
So far as the Committees are concerned, they are entitled to give advice to 

the President and you will appoint the Committees. But that advice cannot go 
to the root of the Ttietter. That can only be done by an Ar5t oi Parliament. 
Parliament may choose eiti-er of these two principles.

The hon. the Law Minister may also consider whether he can give up (b) and 
(c). If he wants to stick to them the House should consider whether it ought 
not to accept his pssuiance. Sir, I may say that in a very friendly spirit tmd 
in a family atmosphere we s;.t this morning and practically ail the Members have 
conte %  agreed concj>‘s:ons, and let that spirit continue.

Ife. Am b^kar: I stand by the assurance that I have given that there will be 
ft B^l. It will deal with loifi the aspects: (1) the nature of the constituencies— 
>frhether they are to be single-member or plural-member; ;«nd (2) what should
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be the system of voting. As I said, we shall also deal with the candidate, his 
qualifications and disqualifications. I  hsTe no desire in any way to tuke away the 
powisr cf Parliament »ind 'if I niay say so with all respect, I disajjree with my hon. 
frisrid "Mr. Sunthanani who said that this was a matter entirely to be relegated 
-to the Election Commission. The Election Commission is there merely to control 
-a'r.d supervise the elections, but the delimitation of constituencies is, a matter for 
Parhament.

Mr. Speaker: Does Mr. Jain want me to put his amendment to the House?
Shri A. P. Jain: I just want to say a few words.

.Mr. Speaker: I think we have had enough discussion. It will be a wrong 
procedure . if I allow a person to speak over and over again on the same amend
ment. If he wishes me to put his amendment before the House, I shall do so.

Shri A. P. Jain: No, Sir. I do not want it to be put to the vote of the 
House.

Shn J. S. Kapoor: In view (if the assurance given by the Law Minister, I 
•do not wish mine also to be placed before the House. '

Dr. Ambedkar: Sir, I have amendment to clause 6. I beg to move:
^*In sab-clause (2), omit 'after consulting the Election Commission’ .”

So that the House will understand its significance, I shall read Clause 13. 
I  hav© proposed an amendment to Clause 13, which reads thus:

For existing clause, substitute ;
“ 13. 1*TcctduTt for  making ordtrs under %tction^ 6, 9 and l l .^ ( r )  As soon as niay be 

after the commencement of this Act, there shall be set up by the Speaker—
(a) in respect of each Part A State and Part B State other than J.annm and Kashmir

an AdvisorA' Committee consisting of not less than three, and not more than
seven, Mombers of Parliament representing that State; and

(b) in respect of each Part C State other than Bilaspur, Coorg and the Andaman
and Nicobar Islands, an Advisory Conunittee consisting of the Member or
Members of Parliament representing that State.

(2) The Ele.tio-i Commission shall, in consultation with the Advisory Coiamittee so 
■set up in respect of each State, formulate proposals as to the delimitation of constituencies 
in that State under sections 6, 9 and 11 or such of these sections as may be applicable and 
submit proposals to the President for making the orders under the said sections.

(3) Every order made under section 6, section 9, section 11 or section 12 be laid
before Parliament as soon as may bo after it is made, and shall be subject to such modifi
cations as Parliament may make within twenty days from the date on-which the order 
is  so laid.”

Now, th^ responsibility of finally determining the constituencies is cas^ 
upon these Committees and consequently it is the recommendation of tiie 
Committiies that will become opera.tive. That being so, the old provision 
which required consultation with the Election Commission is unnecessary. 
That is why I am omitting those clauses.

Mr. Speaacer: Amendment moved:
“ In sub-clause (2), omit ‘after consulting the Election Commission’.”

Pandit Ba&rishna Shanna (Uttar Pradesh): On a point of clarification.
' Sir. The doubts raised by my hon. friend Pandit Thakur Das Bhargava 

that different Committees which the hon. the Speaker may appoint consisting 
o f  three to seven Members may.,make different recommendations in regard to 
different States and therefore there may not be uniformity have not been 
answered. How is that contingency provided for?

Dr. Ambedkar: The reply is, very pimple. The worJc .pf the... Committees 
both in respect of Parliamentary constituencies and State Legislature consti
tuencies will be governed by the law which, as I  said. Parliament would be 
making hereafter. So, they wOii1d Jiot b6 acting indeperidently.' ‘ '
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Dr. Desiimukh (Madhya Pradesh): Sir, when the hen. the Law Minister 
moved to delete the words “ Election Commission” , .1 felt very happy. But 
unfortunately they are coming in again by way of amendment to clause 13. 
I am in a ver̂  ̂ co-operative mood today and am prepared to take the most 
sympathetic view of the whole situation, but I would urge that the Election 
Commission should be absolutely kept apart from the work of the delimitation 
-of constituencies. This is a body which has come into existence as a result of 
the Constitution and its functions have been determined by Article 324 of the 
Constitution. So, there should be some amendment to say that the President 
shall bring into being such bodies as may be necessary for the delimitation o£ 
constituencies. That will be much happier than to suggest at this stage what 
the hon. the Law Minist-er has done, without our having even the amendments- 
before. us. We are passing the Representation of the Peoples Bill w'ithout 
having .the text of such important re^iehing and far amendments before us. I think 
that our fight for a Se?ect Committee was more than justified yesterday and today 
there is deterioration, instead of improvement in the whole situation. All 
that I would urge is that the Election Commission, according to the letter and 
spirit of the Constitution, ought to be kept aŵ &y from delimitation of con
stituencies, and I would beg of Dr. Ambedkar to bring in an amendment to 
say that the President may determine in such manner as he likes and bring 
into being a body or bodies which will deal with the delimitation of constituen
cies. That body should submit its report to the President, who will then 
place it before Parliament for the final say. I have given notice of a long 
amendment which shows that at least I have given ample thought to this 
matter. I have also suggested a definite procedure by which this can be done. 
The main idea is that the Ejection Commission should be the last body whith 
should have anything directly to do with th-e delimitation of constituencies.

Shri Kamath: In view of the fact that the work envisaged in this Bill has to 
be undertaken almost immediately, am I to understand that the purport of this 
amendment is to see that these Committees— Advisory or otherwise—will be 
constituted immediately?

Dr. Ambedkar: No. As soon as the other work is ready, they will be 
constituted.

Mr, Speaker: Hon. Members will see that there must be set up some ad
ministrative machinery for making proposals, and that administrative machi
nery, so far as I see, is the Election Commission.

Dr. Ambedkar: Othervv îee, how can Members of the House delimit a consti
tuency ?

Mr. Speaker: I will invite the attention of the House to one thing more 
and tliat is this— that though the conniiittees are advisory the amendment 
"says ‘ Uhei iEleotion Commis^on shali, in consultation with #ie advisoi^ 
committees” , not after consultation. That is a big change. But whatever 
that mnv be, I put t̂ he amendment to the House. It has been sufficiently 
discussed.

Sluri Syamnandan Sahaya: Sir, I just want to bring to your notice that 
after the Pre&ident hae determined the Parliament is «q>posed to alter it.

Dr. Amjbedkar: I have said so many times that tbe ^*resident will not do 
anything except in accordanee with the law which will be made. How many 
times I to repeat it?

lCr»:iiteaker: The question is:
"Tn «ab danse (2) omit 'after coxuluting the Election Commisfioa*.’*

The motion was adopted.
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Clauses 7 and 8
Clauses 7 and 8 were added to the Bill.

Clause 9
{Delimitation of Assembly Constituencies.)

Amendment made:
“ Omit 'after consulting the Election Commission’.”

— [Dr. Amhedkar]
Shri Tyagi: I beg to move :

Add the pn'viso ;
“ Provided that areas comprising a municipal board or a municipal corporation shall: 

not be included in a constituency which comprises of rural areas.”

Sir, since the time this Bill has come before this House I have been 
striving my best to see that the rights and privileges whi^h have so far been 
enjojed by the rural areas may not be taken away from them.* For the last 
thirty years and more rural areas have been having their separate conrititueneies 
in the legislative assemblies of the various States.

Dr. Ambedkar: Sir, may 1 point out, in order to curtail discussion, that
this is a matter which could more appropriately be dealt with in the Bill wWch 
will be 'ioming up before the House. I do not think that this is a matter which 
is germane to this particu'ar Bill.

Shri Tyagi: But then there would be no point in my bringing it up after
the electoral rolls are prepared where rural areas are mixed up with urban areas.

In the case of other hon. Members’ amendments the hon. Dr. Ambedkar 
has given some assurance that they will be considered— but mine he has been  ̂
opposing all along. For the last two days I have been trying my best to con- 
vmce hull of my view-point; but he has not given me a sympathetic hearing.

Mr. speaker: But this time he has shown sufficient sympathy by saying 
that the matter may be brought up at the time when the next Bill is taken up.

Shri !^agi: My own feeling is that for the last thirty years nobody has 
dared to encroach upon the rights and privileges of the rural areas. But ob 
a'icount of the manner in which the administration of the country- is conducted,
I am afraid the time is not far off when the villages might rise up against the 
urban interests to safeguard their own interests. Up till now even the British 
Parliament has never permitted the Government to deprive the villages of the 
political rights they have been enjoying. Up till now they had their own 
constituencies. In the Uttar Pradesh as against the 34 constituencies for the 
urban areas, the rural areas had 109 constituencies in the Legislative Assembly. 
In spite of having such a predominant majority the rural areas never conducted 
themselves* in a clanish, communal or territorial manner. They have sent many 
a member from the urban areas. It is probably because of that that the villages 
have suffered. Sir, it is a well known fact that the needs and ivquirements 
of the rural areas are different from the needs and requirements of the urban 
areas. It is therefore but natural that they should have separate oonstituen- 
cies to voice their grievances. and claims before the legislatures.

I do not want to take more time of the House. I only wish to point out 
that the rights so far enjoyed by the villages should not be taken away. I only 
wish to submit that the sleeping giant of people’s voice in the villages should 
not be teased. I onlv wish to point out that if this demand of ths villages is 
not fulfilled the villages will rise up. With these words. Sir, I move.

M l. Speaker: Amendment moved:
Add the proviso: = '

“ Provided th»t areas comf-rising a municij^l board or a municipal corporation shall: 
not be inelnded in » constituency which comprises of rural areas.”

r e p r e s e n t a t io n  o f  t h e  p e o p l e  b il l  3 0 7 1



»?»«•* the assurances that have been
given b> the hon. the Law Minister it is unnecessary to pursue this matter 
any further. Having regard t̂o adult suffrage, the dagger ^ Z l  ^ T i L L  
wilJ be d ia w  into the mral areas and all of us will have to be at the merc-v 
of the rural leader like Mr. Tyagi and none of us will be safe hereafter.

Shri TyagI: I wish so.

■TK ^  f  ‘ I  hon. friend Mr. Tyagi that is almost so.
The electoral roll should be prepared for each unit, whether a municipality 
^ w n  or corporation or a revenue village. After dehmitation of constitu^icies 

- I  number of villages or towns according to population of 74 lakhs
or /5,(K)0 and so on will be assembled for the purpose of making the consti
tuency. If there is a municipal town with a population of 25,000 the villages 
round about it will be added to get 75.000 or 50,000, whatever the population 
required for one unit. It will be a territorial constituency. Unless the munici 
palities are tacked on to rural areas they may not have the number required.
JJoes Mr. -yagi want to deny representation to the people who belonty to the towns ? i 3

Shri T^agi: How have they been doing it so far?

Shri M. A. Ayy^ngar: What they have been doing so far was thnt if there 
axe five towns or five cities in U.P. all of them were clubbed together to send 
one representative. Hereafter you will make the city man ran^to the village 
and ti-y to placate the villagers or urbanize them and get theii- votes. There
fore the danger is not this way. This matter is left open. It will be considered 
in the deli'iiitation of constituencies. The point is not appropriate and relevant 
here. With the assurance of the hon. Minister I hope my friend will not press 
it to a vote in this House.

Mr. Speaker: I am putting it to the vote of the House. The question is:
Add the proviso ;

“ provided th ^  areas comprising a municipal board or a municipal corporation shall 
not b© included in a  constituency which comprises of rural areas.”

The motion was negatived.

Clause, as amended, was added to the Bill

Olaufie 10
Clause iO was added to the Bill.

Olanse 11
{Delimitation of council constituencies)

Amendment made :
**Omit 'after conaolting the Election Commisaion*.'*

— [Dr. Ambedkar]
Clause, as amended, was added to the Bill.

Olanse 12
{Power to alter or amend orders)

Shii Syamnandan Sahaya: I cannot understand what is the nu(;essity for 
%hU because o^er and above aJd these Advisory Committees this gives
the Pp^iieht power to alter the whole thing after consulting the Jllection Com
mission. I want to understand the position; It runs counter to what we 
agreed to. .

Mr. Speaker: Perhaps, the idea is to vest the President* with power to reAise 
iiijs own orders from time to time. . . . . .
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Dr. Ambedkar; Onoe the orders have been finalised by Parliament there will 
be no power to ameni them.

Mr. Speaker: But are the words “ after consulting the Election Commission-' 
necessary?

Dr. Ambedkar: That is before they have been finalised by Parliament.
Sliri SyaxiinaiidaiL>̂  Sahaya: There will be this Advisory Committee. The 

Advisory Committee and the Election Commission will jointly send a parti
cular proposal to the President. The President accepts it and passes orders 
under clauses 6, 9 or 11. After that the election goes on.

Dr. Ambedkar: After that the order is placed before Parliament. The 
recommendation is made by the Advisory Committee to the President. The 
President may make an order. After that the order is placed before Parlia
ment. There is an interregnum. During the period if the President thinks 
that probably he has made an error he should have the power to alter or a m ^ d  
the order.

Mr. Speaker: So, this power will not extend to alterations after the House 
approves. Then it is final.

Claute was added to the Bill.
Olause 13

(Orders to be laid before Parliament)
Dr. Ambedkar: I beg to move:

For exiitmg danse, snbBtitnte:
“ 13. Procedure for making orders under seOioitt 6, 9 and 11.— (1) A« soon as maj h» 

after the oommencement of Act, there shall be set by the Speaker—
(a) in respect of each Part A State and P ut B State other than Jammn and Kadimir*

an Advisory Ck>nunittee consisting of not less than tiiree, and not more tiuui 
seven, Members of Parliament representing that State; and

(b) in respect of each Part C State other than Bilaspor, Coorg and the Andaman
and Nioobar Islands, an Advisoiy Committee consisting of the Member or 
Members of Parliament representing that State.

(2) The Election Oommission shall, in consultation with the Advisory Committee so srt 
ap in respect of each State, formulate proposals as to the delimitation of constituencies in 
that State under sections 6, 9 and 11 or such of these sections as may be applicable 
submit proposals to tiie President for making the Orders under the said sections.

(3) Every Order made under section 6, section 9, section 11 or section 12 shall be laid 
before Parliament as soon as may be after it is made, and shall be subject to such modifi
cations as Parliament may mako within twenty days from the date on which the Order 
is 80 la id .”

Mr. Speaker: I have just one doubt in sub-clause (3). The wording 
“ and shall be subject to such modifications as Parliament may make within 
twenty days from the date on which the Order is so laid” . V/hat is really 
intended, I think is that the motion for making amendments may be initiated 
within twenty days.

Dr. Ambedkar: It will be initiated long before so that the final order of 
Parliament shall be passed not after twenty days; twenty days is the period 
ttiat has been given. Government will no doubt initiate whatever changes am 
necessflj^. ,

Mr. Speaker: I do not know. I thought that it would be a rather difficuHr 
matter. It is just possible ^ a t  the House may be engaged with important 
business and it may not pass the necessary order before twenty days.

Dr. Ambedkar: The House will then have to give precedence to this.
Mr. Speaker; What I was considering about this was that we might say 

“ and shall be subject to such modifications as Parliament may make on ^  
motion made within twenty days from the da4>e on which the Order is so
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Dr. Aznbedkar: J am prepared to accept it.
Jkn H on. M em ber: Parliament may not be in session.
U r. Speaker: Therefore, what I was suggesting to the Law Minister was 

that twenty days will be counted from the time of laying it when the House is 
in session aud the only condition should be that a motion is made within 
twenty days.

Shri A . 0 .  au ha (West Bengal): Suppose the paper is laid before the House 
two or three days before the House closes.

M r. Speaker: Perhaps the hon. Member is ignorant of the practice and the 
rule. If it is done three days before, the closing of ihe session that is not 
'laying’ before the House for 20 days. They must allow for a complete period 
o f  twenty days when the House is in session. And there is a fuuther procedure 
Also that, it has to be laid on a motion or a specific mention made in the House 
that such and such paper is placed on the liable of the House, so that the House 
is aware that such and such orders are placed before the House. Somebody 
xaay move that amendment.

Aynendment to proposed amendment made:
I d the proposed amendmeut, in sub-ckwise (3) after *'may make” , insert “ on a motioii 

m ade".
—[5M  Syamnandan Sahaya]

Shii Kam ath: Sir, as regards sub-clause (2) of clause 13 as presented by 
3)r. Ambedkar to the House, I  feel that it runs somewhat counter to the provi
sion in the Constitution. Article 324 of the Constitution vests in the Election 

."Commission only the power of ‘ ‘ superintendence, direction and control of the 
preparation of electoral rolls for, and the conduot of, all elections to Parliament 
etc. etc. ”  while the essential task of delimitation of constituencies and other 
matters connected therewith are vested in Parhament under article 327 of the 
Constitution. Now sub-clause (2) leaves this matter of making proposals even 

for this matter of delimitation to the election commissioner who can
4 P.M. only consult the advisory committees set up by you, Sir, and the pro

posals go to the President and he makes an order according to these 
proposals and that comes before the Parhament. This is somewhat reversed. 
As I read the article in the Constitution, it appears that Parliament has first 
to formulate the proposals over this matter as to how these constituencies 
should be delimited under article 327 and then in acwrdance with the provisions 
made by this Parliament in this regard the Election Commissioner wiU con
sult the committees and make further proposalis to the President in pursuance 
of which the President may make orders and the final proposals may come 
before Parliament, That is how I read articles 324 and 327 of the Constitution. 
But here instead of that the Election Commissioner seems to be the last word. 
Practically at this stage, at the proposal-making stage the Election Commis
sioner wiil consult these committees and make the proposals to the President,

, whereas Parliament is invested with full powers with regard to malring pro
posals and in regard to this essential matter of delimitation of constituencies.

Shri Bamalingam Chettiar (Madras); I  have a Httle doubt as between 
<jlauses 12 and 13. Clause 12 says that the President may aJter. the order he 
has passed already. Clause 18 says that it may be modified by the Parba- 
ment. In the interval what is going to happen? Is the order passed by the 
President to be effective or is it to be only provisional.

Dr. Ambedkar: It is provisional because the final authority is ’̂ th  Parlia
ment.

Shri Baxnalingam Ohettiar: You do not say so. The section Jas it stands 
««ys that it is a final orden subject to modificatioii and not that it is a provi
sional order. The order becomes effective immediately it is passed. It may 
/De modified by tho Parliament afterwards.
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Dr. Ambedkar: It is a provisional order in the sense diat if Parliament 
idoes not afterwards modify, it takes effec,t. But the ultimate power of enact
ment S') to saj is left to Pariiament.

Pandit Thaknr Das Bhargava: The point raised by my hon. Friend
Mr. Kamath was that as a matter of fact according to the Constitu
tion the election commissioner is invested with certain powers and these powers 
4I0 not deal with the delimiting of constituencies. It is the privilege of the 
Parliament alone to delimit constituencies. Now Iflie election commissioner 
is pu.t in a much better situation than even the Commiirt>ee. He will only 
consult it and he has the right to formulate the proposals. ;.

Mr. Speaker: This is the same thing which was raised previously. W h «i 
we discussed clause 6 the same point was raised and the position has been 
^lariied already by the hon, the Law Minister. Ultimately it is Parliament 
which is going to exercise this power.

Dr. Ambedkar: All these are preliminaiy stages. Even the President‘s 
<order is a preliminary stage.

M r, Speaker: The hon. Member will see in the amendment ihe words 
formulate proposall as tto the delimitation of constituencies” . He is not 

.^ven the power of determining. Another thing to remember is that, it is 
this Parliament that wiU dehberate and examine the proposals in respect of 
ihe delimitation.

Syed Nauaherali (West Bengal); I  have not studied these things and whftn 
I  make a suggestion for the consideration of the hon. Mmister in charge of 
law, I am only making it for his serious consideration as to whether or not 
we are following the procedure which is just the reverse of what we should d«. 
It appears to me that the proper course should have been that the Grovem 
ment should have got certain proposals prepared in consultation with what
ever authorities they liked and in all probability, the election Commission^, 
4md then put these proposals before the House for its consideration. . 
would have been the proper course. Whereas now the procedxire adopted k  
that a Committee of the House will be an adviser to the Election Conomis- 
siocer who has got nothing to do with the delinntation whatsoever, bo 1 
would suggest most respectfully for the consideration of the hon. tne^J^aw 
Minister as to whethe '̂ or not it would be desirable to place a measure before 
the House for its consideration, after having a preliminary settlement by the 
Government ici consultation with the State Government^ :md the Election 
Commissioner or even other authorities. I  say this with a good d ^ l of 
diffideDce because I have not studied the matter carefully and I have not even 
considered the matter. In fact I  was not even present at this mormng s 
meeting.

Dr. Deahmukh: I have two amendments to move to the amendment that has 
just been moved to clause 13. I beg to move:

In the proposed .mendmei.t m »ub-cl»<«e (1) for "Speaker,”  ™totitute ••P^liam ent."

In the alternative my amendment is:
••Th.t there rfuJl b« up by «>e ParKwieiit in rach .  way as the Speaker might 

datermine."
Mr. Speaker: W hat is the difference between "P .

the Speaker”  and “ shall be set up in the manner decided by the Speaker .

difierenoe. I  wUl explain. The first
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[Dr, Deshmuldi]

This is entangling the Speaker in spheres, which is ia iny opitiion, utterly 
improper, in the same way as i.t is improper for the Election Gomiiiissioner 
to l)e brou:iht in ia the delimitation of constituencies. It is highly improper 
and I do not think it has been done anywhere in the world and nobody in his 
senses would do such a thing. The Election Commission is sonie tnbanal- 
like the Supreme Court by which elections are intended to be supervised 
and the doubls and disputes arising out of elections are to be resolved. If 
you saddle it ^ith the work of delimitation, it is bound to entangle itself into* 
all political, regional and communal matters while it determines the delimita
tion of constituencies. To make a body of persons who are expected to be 
judges, as the final and most impartial judges, make recommendations with; 
regard to how the constituencies should be delimited and how elections are to 
be held is highly improper and in the same way it is highly improper that the 
Speaker should be given authority to nominate persons and committees for 
the whole of Jndis for delimitation. I am sure it is neither proper for the 
Speaker nor for the House to leave it to him. The other alternative pugges- 
i«on that I m;^de is to add the words “ in such manner as he .-night determii'.o”  
after the word Speaker, because I want that it should be left to the House to 
do so or some other machinery in which the Speaker is not directly involved 
but which the Speaker has the authority to lay down. That is the reason why 
1 wish that eitter my first amendment should be accepted or the second, 
just as you have been determining so far as the Standing Committees are- 
concemed. "iou might lay down any procedure by which the committees will 
be elected. But there should be some element of election in so far as these 
persons are concerned. The Chair should not be saddled with the respcnsi' 
bility of creating a body which is going to determine the constituencies.

Mr. Speaker; May I know the reactions of the hon. the Law Minister?
Dr. Ambedkar: I  cannot a'Jcep.t any of these amendments.
Sbii Kamatb: May 1 submit, Sir, I also agree with Dr. Deshmukh that t-he 

position and dignity of your office is such that it should in no way be compro- 
ndsed or stultified by dragging it down to this matter of nomination of bodies 
in connection \vitli elections. Therefore, may I move an amendment to this 
effect.

“ Shall be dected by Parliament in such manner as the Speaker may direct,”

Shii A. P. Jain: May I say a few words, Sir? In fact, I  would not have  ̂
reacted in the manner I am doing but for the speech of Dr. Deshmukh. 
Delimitation of constituencies, to my mind, should be done in a most impartial 
saanner and it must be treated as a sort of a quasi judicial matter. The fact, 
that ilie EJect?oii Commission is an impartial body is to my mind a ĵreafc
qualification whv the Election Commission should be entrusted with the work
of the delimitation of constituencies. Similarly, on the same ground . . .

Pandit Balkrislma Sharma: What about the Constitution.......
K i. Speaker: Order, order. Let him proceed.
Sluri A. P. Jain: I  say, Sir, that the delimitajbion of oonBtituencies, should;

aot be treated as a game on tne poMtioal chess-board. Wha\ I  mean is tL>s. 
In appointing the advisory Committee, a very impartial and. judicial approach 
must be made t’o that the work of delimitation of constituencies may enjoy 
universal confuUnce. Nobody except yourself is more s u it^ o  to set up a 
Committee of that kind. We should not leave it to political manipulations or 
election canvassing. I  very strongly support the proposal^ that these Com
mittees should be set up by you and that the Election Commission should deal 
witk tJb© feim itation of constituencies.

TyA^: My suggestion is that the consideration of thiŝ  billi must he - 
considered to be responsible as that of making of the Qo^titatioiv Because-

PAJlLlAMfiNTARY DEBATES [ 2 0 t h  A p R. 1 95 0



it  is, after all, a part of the Constitution and the prejudices of pari^ poiiiacs 
should not be allowed to come into it. My suggestion is that in such matters, i* 
is necessary to take into confidence people who are opposed to the party in 
power whether they be in the House or outside the House. I  thinlv it mast 
be left to the good sense of the Government themselves to appoint the Cona- 
loittee which may be composed of such persons who may bring with them t ie  
points of view of the opposite party whether in the House or outride th« 
potential opposite parties. I think it is necessary to inspire the confidence not 
only of the people who belong to the pâ rty in power, but also the oppos?t« 
party who are goiû r̂ to contest the elections. They are the people who are 
dirfictlj concerned in the delimitation of constituencies. Tney must have 
their say to see that the thing is done impartially. T therefora submit that 
Government shouM have the right to appoint the Committee and they should 
see to it that >uch an impartial Committee is appointed as «^ould inspire the 
confidence of all the political parties in the country.

Sardar B. S. Man: Sir, the proposed clause 13, paragraph (a) reads as 
follows:

"(a) in respect of each Part A  State and Part B State other than Jamma and Kashmir,
an Advisory Conuoittee congisting of not lees than three and not more than 
seven Members of Parliament representing that State; and**

I  move that these three words “ representing that Stat-e”  occurring in th« 
last line be deleted. As amended, it will read like this:

*‘{a) in respect of each Part A  State and Part B State other than Jamma and Kashmir, 
an Advisory Committee consisting of not less than three, and not more tlian 
seven Members of P a r lia m e n t ...............**

he appou\ted. I am visualising a little difficulty in regard lo cei'tairi small 
Stat^  which are in Part B, and which at this time, by chance are repres^ented 
by three Members whereus they may be entitled to send five Members. The 
choice will be restricted to three Members only. This ignores the vast 
l^eop-aphical e'n'^uges and changes in population that have taken place in the 
Punjab. In the Punjab and Patiala States, many enclaves hitherto consid-sred 
for purposes of representation to be a part of the Punjab are n^w forming 
part of Patiala States and certain territories have been given over to the 
Punjab from Patiala States. If the choice is restricted to the representatives 
•of that State only, it rules out those people who have come ov^r from one 
side to the other, for example from Patiala States to Punjab. Keeci^iiarily 
representation will be of a one-sided opinion.

Secondly, for the j»urposes of election to this House, many outsiders have 
t)eeu elected for pHiticulai* constituencies. I am not casting any aspersion. 
Mr. Jairamdas lJoUi8tram represents the Punjab. Mr. Jairanidas Boulatram 
will be doing an admirable work probably in regard to some other State and 
not in regard lo the Punjab. If you restrict the choice neceasnrily tc those 
represeiit&tives who have beer elected, in the present case, in altogether 
different circumsta'ices, the purpose of this Bill will be defeated I there
fore consider that these words “ representing ttiat State”  should be omitted 
-or there should be a little loop-hole so that other people who have very vital 
interests in other Sti^tes should have representation. .

Pandit Balkriahna Shanna: Sir, I wish to draw the attention of the House 
regarding one point which was raised by my hon, friend Mr. 
Kamath. In  ̂ way he said that this amendment was more or less ultra virea 
of article 327 of the Constitution. I would like to read to the House article 627 
and after that I will try to show that whatever provision we are making today is 
not idtra vires of the Constitution. Article 327 says:

"Sulvect to th& provisions of this Constitution, Parliament may from time to time by 
law make provision with respect to all matters relating to, or in connection with, ekction 
to either Monse of Parliam ^ t or to the House or either House of the L^ islature o i a State 
including the preparation of electoral rolls, the delimitation of constitnencies and all other 
anateers neoessaiy for securing the due oco^tution of such Hopse or Honaea.'*
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[Pandit Balkrishna Sharma]

Here, the article 327 gives the right to this House to make any provision in 
regard to all matters relating to election and to empower any body to carry on 
the work mentioned in this article. The work of preparation of electoral rolls, 
delimitation of constituencies and all other matters suicUlary thereto may be 
handed over by a definite law by this Parliament to any body whatsoever. It 
may be given to the Election Commission. Therefore, if the hon. the Law 
Minister has, in this Bill before the House, given some powers in regard to deli
mitation of constituencies to the Election Commission I do not think he has 
done anything which is ultra vires of article 327 of the Constitution.

Mr. Spe&ker: I do not think we need take tihe “feime of the House over that. 
He has not raised any specific point and a decision in that respect is not neces
sary. He has merely mentioned the point. He has not raised any point of 
order. If he is prepared to raise it, I am prepared to overrule it.

ShTi Kamatli: There is no point of order in it.

Pandit BaUaidma Shanna: If he was not raised any point of order, I am 
not going to enter into this.

Sluri Etbirajulu Naidu (Mysore): I strongly support the amendment moved 
by my hon. friend Mr. Kamath. The point to be considered is not whether we 
have confidence in the office of the Speaker or the particular individual that may 
be occupying that office at the time. Anybody who has experience of elections 
knows that people will not/ hesitate to impute motives, and where improper 
motives exist, they must be exposed. It is not right either to the Speaker or to 
the country that he should be drawn into such controversial fields. I am very 
sorry that the view expounded by my hon. friend Mr. Jain does not at all appeal 
to me. It displays a complete lack of faith in democracy. He thinks that what 
this Parliament is not capable of doing impartially can be so done by one indi
vidual. There he goes against the constitution and is out of court. Therefore 1 
would submit— It is not a reflection on any individual—that no individual how
ever eminent he may be, can be made to be the arbite:' in such matters and asked 
to displace the Parliament which is entrusted with this task of ushering in its own 
successor. I therefore very stTOngly support the amendment moved and I would 
make a personal appeal to you Sir, that as the saying goes, ‘Caesar's wife 
should be above suspicion’ , you will have to take your decision on matters that 
come up in Parliament every moment and it is not fair that! in a controversial 
matter like this where parties will fight with one anot^ier to the last ditch 
that the name of the Speaker should be dragged in.

Mr. Speaker: Some amendments are suggested. They are not moved till 
now but I  shall place them before the House.

Dr. Deflftunnkh: I have moved mine. The first might be put.
Shri DeidLbandhu Oupta (Delhi); Mr. Kamath’s amendment is a complete 

one and that might be put first.
Mr. Speaker*. That is not what Mr. Deshmukh wants. He wants it done 

by the Parliament itself. The result of putting the other amendment first will 
be that his amendment will be barred.

Dr. Deahmukh: My amendment may be put.
Mr. Speaker: The question is:
la  the proposed ainsndment, in snb-clanse (1), for “ Speaker” , snbgtitute “ Parliamwit*’.
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Ml. Speaker; The other amendment is the same as Mr. Kamath’s. So I 
will put Mr. Kamath’s amendment.

The question is :
In the proposed amendiuent, in sub-clause (1), for "b y the Speaker”  substitute “ in such*" 

manner as the Speaker may direct” .

I  think the ‘^Noes’ have it.
Sbri Kamath: ‘Ayes’ have it, Sir.
Mr. Speaker: Let the Division bell be rung.
I  will now put> the amendment to the House.
Shri Kamath: The wording should be “ to be elected by Parliament in such 

manner as the Speaker may direct.”  I  have given a copy of the amendment 
to the Assistant Secretary, ,Sir.

Mr. Speaker: The hon*. Member seems to be under some confusion. The
wording of the amendment is: “ There shall be set up by the Speaker.........
In place of that what the hon. Member wants now is “ elected by Parliament
in such manner as the Speaker may direct” . This is a new amendment. I f
he wants to move this amendment in place of his previous amendment, over 
which a division was challenged, I shall give him an opportunity of withdraw* 
ing that amendment. If he then wants to move this new amendmwit, j  shaU 
allow him to do so.

Shri Kamath: I wish to move this amendment.
Mr. Speaker: He should first withdi’aw the oiher amendment.
Shri Kamath: I beg for leave to withdraw my amendment.
The Amendment was, by leave, withdrawn.
Shri Kamath: I beg to move:
In the proposed amendment, in sub-clause (1), for “ set up by the Sj)eaker”  snbstit^it» 

“ elected by Parliament in such maimer as the Speaker may direct” .

Mr. Speaker: Amendment moved: *
In the proposed amendment, in sub-clause (1), for “ set up by the Speaker”  substitute’ 

“ elected by Parliament in such manner ae the Speaker may direct” .

The Prime M in ^ r  (Shri Jawaharlal Nehru): Sir, I am reluctant to parti
cipate in a debate in which I have not been present. Nevertheless...........

Pandit Knnzm: On a point of order, Sir, we are always delighted to hear
the hon. Prime Minister but can he or any Member of the House speak at this, 
stage?

Some Hon. Membeirs: This is a new amendment.
Mr. Speaker: The hon. Member is asking the Chair to explain. The firsft 

Amendment on which n division wag challenged has been withdrawn by the- 
hon. Member and this is a new amendment which he has moved.

Shri Jawaharlal Kehru: It was an accident that I  came on the scene: 
otherwise I  would not have been here to intervene in the debate.

It seems to me that the point is a very simple one and I am surprised that; 
the hon. Member should not have seen how wrong in principle is Ms amend 
ment.

Shri Kamath: You may think so but I  do noti.
Shri Jawaharlal Kehjru: It is obvious that the hon. Member and I  difiEer- 

in many matters.
Shri Kamath: I agree entirely.
Shri Jawaharial Kehm: We have to appoint an Advisory Committee to  

look into these procedural and other matters in connection with the elections. 
It is always considered very important that every group, every State and eveijc
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[Shri Jawaharlal Nehi*u] ...

minority should have a sense of fair play. It is highly important and therefore 
attempts are always made to prevent* a possible majority doing something 
which may come in the way of a minority. Suppose there is the question of 
certain constituencies being formed and such like matters. N<>rmally in other 
Parliaments the Opposition is associated with that matter, so that they may 
not have an occasion to say that there has been gerry^mandering, etc. That
there may still be gerrymandering is a different matter. That procedure, I
believe, ig the British practice and elsewhere too. In a matter of this kind we
have to consider not only various g:'Oups, majorities and minorities but the States 
also and it is a little difficult for any election^ however well organised, to result 
in, if I may say so, a just distribution in so far as that is possible. Therefore 
there is bound to be a feeling that a majority is trying to brush aside a mino
rity’s view point. In such a matter, in a matter of law-making, it is right 
that the majority prevail but in the very process of election if something is 
done on which the minorities feel aggrieved or a group of a State feels aggrie- 
vance it must be allayed. It seems to me obvious that the right person, the 
impartial person in this House, who without entangling himself in the 
Bli^test degree with any political principle or party but simply sees to it that 
a  committee is formed which represents the various important viewpoints in 
regard to such niatterd— the only possible person is the Speaker. I do submit
that the original clause is the right one and the amendment is fundamentally
wrong.

Shri Kamath: Sir, is it open to the House io discuss this?
Mr. Speaker: We have discussed this matter very much.
Shri Kamath: Not this aspect of it, Sir.
Mr. ^>eaker: This aspect was discussed along with others.
iftii Kamath: The Prime Minister, referred to certain points in his speech.
Mr. Speaker: I do not purpose to allow any further discussion. We are 

nearing 5 o ’clock. We must proceed a little faster. The question is:
In the proposed amendinent, in sub-clause (1), for "set up by the Speaker”  substitute 

"‘elected by Parliament in such manner as the Speaker may direct” .

The motion was negatived.

Sardar B. S. Man: What about my amendment. Sir? What is the hon.
Minister’s reaction?

Dr. Ambedkar: I cannot accept it.
Sardar B. S. Man: Then I do not move it.
Mr. Speaker: I shall put the amended amendment to the House. The ques

tion is;
For existing cUuse, sobsbitute:
••13. PTOcedure for making orders xtndtr »tction» 9 and l l .- - ( l )  As aoon as amy be 

after the commencement of this Act, there shall be set np by the Speaker—
(ft) in respect of each Part A State and Part B State other than Jammu and Kashmir, 

an Advisory Committee consisting of not less than three, and not more than 
seven, Members of Parliament representing that State; and

(b) in respect of each Part G State other tban Bilaspur, Goorg and the fATujftmna 
and Nicobar Islands, an Advisory Committee consisting of the Ifember or 

... Members of Parliament representing that State.
The Election Gommiamon shall, in conniltation with the Advisory Committee so set 

tw in respect of each State, formulate proposals as to the delimitation of oonctitaenoiea in 
-tnat State under sections 6, 9 and 11 or sudi of these sections aa may be appUckble uid 
«abmit proposals to the President for making the Ordan nnder the » id  awtioML
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(3) Every Order made under section 6, section 9, section 11 or section 12 shall b© bud 
<3>efore Parliament as soon ae may be after it is made, and shall be o b je c t  to andi modifi*
^cations as Parliaiufcut ma>* make on a motion made within twenty days from the on

which the Order is so laid.”

The motion was adopted.

Clause, as amended, was added to the Bill.
Clauses 14 to 19

Clauses 14 to 19 were added to the Bill.
Clause 20

(Meaning of * Ordinary resident*)
Dr. Ambedkar: I beg to move:

A fter snb-clans© (3), in sert;
“ (4) A n y  person holding any o£Ebce in India declared by the President in consoltaAioB 

^ it h  the Election Commission to be an office to which th© provisions of this snb-seeliom 
apply, or any person who is employed under the Government of India in a post outside 
India, shall be deemed to be ordinarily resident during any period or on any date 
-the constituency in which, but for the holding of any such office or employment, he would 
have been ordinarily resident during that period or on that date.”

- and renumber the subsequent sub-clauses.
In sub-clause (4), renumbered as sub-clause (5),—

(i) after “ sub section (3)” , insert “ or sub-section (4)” ; and
(ii) after “ Armed Forces”  insert “ or but for his holding any such office or being

employed in any such post as is referred to in sub-section (4).*’
In  sub-clause (5), renumbered as sub-clause (6),—

 ̂ fi) after “ sub-section (3)” , insert “ or sub-section (4)” ; and 
(ii) for “ sub'section (•!)” , substitute “ sub-section (5)” .

This amendment is made for the pm*pose of removing some doubtg that 
>^ere expressed wilii regard to the application of the term “ ordinarily resident”  
which occurs in clause 20, in its application to certain persons who may have 
temporarily left their places of ordinary residence and gone to stay somewhere 
else. It is felt necessary that such a provision ought to be inserted in this 
fliause. This refers to persons who are sent outside India t-emporarily on 
official duty and in whose case it may be p eBumed that they have ceaaed to 
reside in the place of their ordmary residence. It is to prevent that kind of 
presumption being drawn in their case and to retain their right to be registered 
in the constituency in which they have been ordinarily residing that this pro- 
visioji is made.

Similarly, this provision is also intended lo apply to the case of Ministers, 
for instance, at the Centre who, having regard to the fact that they have accep
ted certain offices under the State, presumably intend to stay here during t ie  
term of their office which might be co-t^rminus with the term of Parliament 
itself; namely five years. There again, it might be presumed that they have 
ceased to reside in the place where they have been ordinarily residing. It is 
to cover t<hat case also that it is felt that some such provision is necessary.

It was also suggested to mo that Members of Parliament as distinguished 
from office-holders, such as Ministers and so on, may be affected by the other 
presumption, namely that a« they come here often Ifcey may also be deemed 
not to reside in the place where they are ordinarily resident. But on advice 
I  feel that that presumption cannot be applied tto them  ̂ for the reason that 
when a man temporarily for some specific reason leaves his ordinarj  ̂ place of 
residence and goes somewhere else, it cannot be presumed in law that he hag 
abandoned his intention to revert to his original place of residence. Conse- 
quentiiy, I. don’t think that that provision is necessary in the case of Members 

“̂ f Parliament. In the other two cases it seems that it may be necessary and 
ras a measure of precaution I propose to introduce this amendment.
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X z. Speaker: The question is:
A fter sab-claase (3), in sert:
"(4) Any person holding any ofi&oe in India declared by the President in consnltatioik : 

with the Election Commission to be an office to which the provisions oi this sab -soot^ ^  
apply, or any person who is employed under the Gbyemment of India in a post oiitsid» 
u d ia , shall be deemed to be ordinarily resident dnring any period or on any date io ^  
the constituency in which, but for the holding of w y  snch office or employment, he would 
have been crduiarily resident during that period or on that date.”  
and renumber the subsequeui sub clauses.

In  sub-clause (4), renumbered as sub-clause (6),—

(i) after ‘ 'sub-section (3)” , insert “ or sub-section (4)” ; and
(ii) after “ Armed Forces”  insert “ or but for his holding any such office or being

employed m any sucli post as is referred to in sub-section (4).”

In sub-clause (5), renumbered as sub-clause (6),—

(i) after “ sub-section (3; insert “ or sub-section (4)” ; and
(ii) for “ sub-sectio;i (4)” , substitute “ sub-section (6)” .

The motion was adopted.

ClaiLie, 08 amended, was added to the Bill.

Olause 21
{Meaning of ‘ qualifying date* and 'qualifying penod")

Dr. Ambedkar: I beg to move;
For sub-clause (a), substitute :

“ (a) in the case of electoral rolls first prepared under this A ct, shall be the first day
of March, 1950, and the period beginning on the first day of April, 1047 and ’
ending on the thirtyfirst day of Decemlwr, 1949, respectively; and” .

This is the result of the agreement that was reached this morning as rc-gards
the preparation of the electoral rolls and the qualifying period. '

M r. Speaker: Amendment moved:
For sub-clause (a), substitute :

“ (a) in the case of electoral rolls first prepared under this Act, shall be the first day
of ^ r c h ,  1950, and the period beginning on the -first day of April, 1947 a n d '
ending on the thirtyfirst day of DecemTOr, 1949, respectively; and” .

Shri B. K. CliaucUiuri (Assam): Sir, it was this question which forms the 
subject-matter of the present amendment that had troubled us a great deal 
yesterday, and we congratulate ourselves and the hon. Minister for having 
agreed to the amendment which he has placed before us today. At the same* 
tdme I wish to bring to his notice as well as to the notice of the House the ' 
peculiar condition in which the displaced persons have been placed in the 
States of West Bengal and Assam. As we all know, a large number of dis
placed persons have now come to these two States and even the present 
amendment will not help them in the least'. The question is whether the hon. 
Minister will bring forward a citizenship Bill by which the cases of these dis
placed persons can be taken into consideration. We know that within the 
last three months a large niunber of displaced persons have come to these two 
Stat<;s and a further large number ig expected to come in. It will probably 
be said that h. good number of them may feel persuaded to go back to East. 
Bengal from where they had come. I would not make any comment on that. 
But as many as 16,000 persons out of these newcomers have been rehabilitated 
or are being rehabilitated. And if a large number is going to be rehabilitated 
there, it will be rather imprudent on our part to deny them the right of citizen-i- 
ship and the right of franchise.
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Therefore, while thanking the hon. Minister for bringing forward this 
amendment, I  would ask him to consider whether a Bill cannot be brought 
forward before the House in order to meet the claims of those persons who 
have absorbed themselves into these States and who in every respect will be 
citizens of those States.

Hr. Speaker: The question is:
For Bub-clanse (a), Babstitnte:

“ (a) in the case of electoral rolls first prepared under this Act, shall be the first day 
of March, 1950, and the period beginning on the first day of April, 1947 and 
ending on the thirtjfirst day of Decfflnber, 1949, respectively; and” .

The motion was adopted.
Clause  ̂ as amended, was added to the BilL

Clauses 22 to 26
Clauses 22 to 26 were added to the BiU.

(Hanse 27
{Preparation of electoral rolls for council constituencies)

Shii Venkataramaa (Madras); Sir, the hon. the Law Minister in introducing 
this Bill said that it ia the basic democratic principle that one Member will 
have one vote in respect of one constituency that has been enunciated in this 
Bill. In fact, he referred to clause 17 in support of that statement!. We now 
find that clause 27 runs counter to that principle. A teacher who happens to 
be a graduate and is elected to a municipal council can get himself enrolled in 
three different constituencies. He will be able to exercise three votes as the 
clause now stands. Under clause (a), local authorities, he will be enrolled in 
his capacity as a member of the municipal council. Then he will be enrolled 
in the graduates’ constituency, because he is a graduate. Thirdly, he will be 
enrolled as a teacher in the teachers’ constituency. Thus, he will exercise 
three votes. In the p«tst, we were accustomed to one person exercising 
more than one vote: one in the general constithiency; one in the imiversity 
constituency; one in the Chamber of Commerce constituency and so on and so 
forth. Wjp thought that we had buried the past and that hereafter we shall 
have orily one vote for one seat in respect of one Legislature. I  therefore 
suggest to the hon. Minister to consider whether it is proper to introduce clause 
27 as it stands now and whether it would not be advisable to mention, in 
addition to the clauses already referred to therein, clause 17 also. If we 
include clause 17, it will come to this, that although a person may be entitled 

•to be enrolled in two or three electoral constituencies, he may be able exer
cise an option as to which constituency he would like tb get himeeif enrolled to, 
because he 'v̂ ill be able to get himself enrolled to onlj  ̂ one. This is what I  
have to submit.

Shii Meeran (Madras): I cannot und«ptsMnd, Sir, the objection of my learned 
friend to one man being included in three functional constituencies. The 
CJonstitution definitely provides that these functional interests should be repre
sented in the Legislature'. If my hon. friend’s objection is sustJained, it looks 
as though in the case of a person who is a graduate and at the same time a 
teacher he should be denied the privilege of standing in a functionaj teachers 
constituency merely because he is a gi’aduatie also. One is the necessary con- 
commitant of the other. If one satisfies the requirements of a g^duate cons  ̂
tituency ag well as a teachers' constituency, I  think it is en tfe^  in keeping 
with the provisions of the Constitution that he should be able Jo stand |or 
both. If we amend it, it will be tantamount to going against th^Jprovisioris o f 
the constitution itself. I  therefore submit that t̂ he objection of nay hon, friend 
cannot prevail. *
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[M b . D e pu ty -SpEAKEa in the Chair]
Shri Bathnafiwami (Madras): l  support the views expressed by my hon. 

friend Mr. Venkataraman. As a sliudent of politics, I may submit that accord
ing to Jeremy Bentham, one-man-one-vote was recognised in democracies. If 
the principle now enunciated by the hon. Minister is accepted and one man is 
given more than one vote  ̂ then I am afraid that it may affect the large bulk of 
our people, especially the scheduled castes and the backward classes. The cumu
lative voting of these educationally and otherwise advanced peoples would reduce 
the chances of the backward people who would not be in a position to back can
didates of their choice. So much has been said in euologistic terms of demo
cracy. We are no doubt on the threshold of a new gigantic scheme of democracy. 
After aU, our Constitution should be able to push up the interests of the great 
multitude of our people, and more particularly those who are in the rural areas 
and especially the scheduled castes If the principle of more than one vote 
is conceded, their interests would be jeopardised. It would be the very nega
tion of the glorious and the greati principles of democracy. As a student of 
history, I find that this principle was conceded only in countries like Poland 

where an undemocratic syst-em prevailed. Further, this principle would only 
benefit a particular type of people and raise opposition to t»he successful func
tioning of democracy. Therefore, I strongly commend the views of my hon. 
friend Mr. Venkataraman for the acceptance of the House.

Dr. Ambedkar: Sir, I thought that I had this morning explained to the 
hon. Member who initiated this debate why clause 17 was not applied, but 
ev id e i'tly  he was very keen that his objection should be heard by the whole 
House. I do not deny him that privilege.

Shri Etliiraiulu Naidu: On a point of order, Sir, is it in order to refer to 
what transpired at the meeting in the morning?

Dr. Ambedkar: Certainly; there is nothing secret about it. The Com- 
anit*tee was constituted by the Speaker himself.

Mir. Deputy-Speaker: There is nothing secret about it. It is in order.
Dr. Ambedkar: Now Sir, the point is this. No doubt we have

initiated in clause 17 of the Bill a very important principle, namely, that one 
Tnan shall be registered in one constituency and that he shall have one vote, 
but it must always be understood that the principle can be made aj^licable 
only in the case of constituencies of the same class, that is to say, territorial 
constituencies. Now, the constituencies which we propose to form imder clause 
27 of this Bill are different classes of constituencies. They are not constituen- 
<jies of the same class. A graduate constituency is a constituency of a different 
claes. A teachers’ constituency is a constituency of a different class. Simi
larly, the local authorities’ constituency is a different class of consHtuency. 
Consequently, there does not seem to be any very great anomaly if the name 
of a person is included in the electoral rolls of different classes of constituencies. 
Besides, I am really bound to say this: I cannot understand whv Members of 
Tarliament are so much exercised over the constitution of the Upper Chamber.

It is an utterly effected body—not even an ornamental one. It has no power 
— n̂ot even power of revision. It is not a body with co-equal authority with the

- Lower Chamber, fiiome provinces desired that they should have them.
5 P.M. rpjjgy were probably under the impression that their Second Chamber 

would be a Second Chamber more or less on the same pattern of the Chamber 
here, which would have the authority to hold up, if not financial legislation, 
at least ordinary legislation. But even that power is not there and I do not 
understand why" Members of Parliament, even for the sake of merely maintain
ing some theoretical principle bother their head about a constitutional body 
which 1 say is of no value and no consequence. .

Clause was aid'cd to the Bill.

5 0 8 4  PAELIAMBNTAKY DEBATES [2 0 t h  A p r . 195 0



Cl&BSes 28 and 29
Dr. Ambedkar: I had assured my friend Pandit Thakur Das Bhargava that; 

I  would make a statement on the point in which he is interestted and I do now 
say that we shall take every care to see that the existing electoral rolls are 
revised emd any omissions or additions tliali are necessary \vill be made.

Clauf-es 28 and 29 were added to the BiU.

Kew Olaufie 30 
Dr. Ambedkar: l  beg to move:
After clause 29, add :
“30. Juri-uHctwn of civil courts barred.—No civil conrt ahall have jurisdiction—

(a) entertain or adjudicate upon any question whether any person is or is nofe
entitled to be registered in an electoral roll for a constituency j or

(b) to question the legality of any action tak^ by or under the authority of an.
Electoral Qegistration Officer, or of any decision given by any authority appoint
ed under this A cl for the revision of any such roll.”

This is a usual clause and was omitted inadvertently.
Mr. Deputy-Speaker: The question is:
After clause 29, add :

“30. Juriadiction of civil courts barrtd.—No dvil court shall have jurisdiction—

b e p r e s b n t /vtion  o f  t h e  p e o p l e  b il l  3085.

(a) to entertain or adjudicate upon any question whether any person is or is not 
entitled to be registered in an electoral roll for a canstituency; or

0 question the kgaliLy of uny action tuke;i by or under the authority of 
Electoral Begistration Officer, or of any dedaion given by any authority appoi 
ed under this Act for the revision of any sudi roll.”

(b) to_  . . . . . . .  .' -  - . . . .  ..
any -  " ”  ”

The motion was adopted.

New clause ciO Ufjs added to the BHl»

Schedules

Dr. Ambedkar: I  b eg  to  m ove:

(i) In the First Schedule,—
(a) for the entries under the heading “ Part C States”  substitute :

“ 1. A jm e r ... 2
2. Bhopal ... 2̂
3. Bilaspur ... 1
4. Coorg ... 1
5. Delhi ... 4
6. Himachal Pradesh ... 3
7. Kutch ... 2
8. Manipur ... 2
9. Tripura ... 2

10. Tindhya Pradesh ... 6
IL  Andaman and Nicobar Islands... 1 ”

(b) against “ Total” , for “ 488”  substitute “ 496” .
(ii) In the Second SdKuiule. in column 2, for exij^»ng ezitries, substitute

“108

m
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375 
140
126
430
238
176

99 
99
60

160 
60 

106”
(iii) In the Third Schedule, in column 2 to 7, against "Bihar” , “Bofmbay” , “Madra*”  

And “Uttar Pradeah” , for existing entries, substitute : .

“72
24
6
6

24
T2.»’

ibry For the Fourth Schedule, substitute:
“ THE FOURTH SCHEDULE 

r^ee section 27 (2)]

Local Authorities for purposes of detMons to LegistaUve CouncHs 
Bihab

1. Municipalities.
:2. District Boards.
3. Cantonment Boards.
4. Notified Area Committees.
5. The Patna Administration Committee.

Boxb X̂
1. Municipalities.
2. District Local Boards.
3. Cantonment Boarda

1. Municipalities.
2. District Boards.
3. Cantonment Boards.
4. Major Panchayats, that is to say, Panchayats notified by the State Government in 

the Official Gazette as Panchayats which exercise jurisdiction over an area containing 
a population of not less than five thousand and whose income for the financial yejaz 
immediately preceding the date of the notification was not less than ten lthousan4 
rupees.

1. Municipalities.
12. District Bosfrds.
3. Cantonment Boards.
4. Small Town Committees.
<5. Netified Area Committees.



UrriB Pa a d u
1. Mimicipalities.
2. District Boardfl.
Z. Cantonments Boards.
4 . Town Arjfa Committees.

Notified Area Conmuitees.
Wbst Binoal

1. MnnicipalitieB.
2. District Boards.
Z. Cantonment Boards.
A. Local Boards.

Mtbobs

1. Municipalities.
2. District Boards.”

Hr. Deputy-Speaker: Amendments moved.
‘<i; In the First Schedule,—

(a) for the entries under the heading “ Part C States”  substitute:
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“ 1. Ajmer ... 2
2. Bhopal ... 2
3. Bilaspur .., 1
4. Coorg ... 1
5. Delhi ... 4

... 3
7. Kutch Sii 2
8. Manipur ... 2

9. Tripura .. 6
10. Vindhya Pradesh ... 6
11. Andaman and Nioobar Islands... 1*'

(b) against “Total” , for “488” substitute “ 496” .
H(ii) In the Second Schedule, in column 2, for existing entries, substitute:

"108
330
315
232
375
140 
126
430
238
175
99
99
60

160
60

106” .

fiii) In the Third Schedule, in column 2 to 7, against'‘Biiiar” , 'Bombay” . “ Maitaa^ 
‘Uttar Pradesh” , for existing entries, substifuto ; . ;

‘̂72
24
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6 
6

12.»»

(W) For the Fourth Schedule, substitute :
“THE FOURTH SCHEDULE

\Ste section 27 (2)] -

Lcoal AvthoritU$ for purposes of eZeclMma to Ltguiativt OouneiU 
BiHAK

1. Municipalities.
2. District Boards.
i . Cftntomnent Boards.

Notified Area Committees.
5. The Patna Administration Committee.

* Bombai^
1. Municipalities.
2. District Local Boards.
3. Cantonment Boards.

Madras

1. Municipalities.
2. District Boards.
3. Cantonment Boards.
4. Major Panchayats, that is to my, PMohayats notified W  the State

the O fficial Gazette PuchayaU whwh exeroue jnn»diction over an arm oontm inff
a oopulation of lot less than five thousand and whose inqome for the financul year 
in^ediately preceding the date of the notification was not lew than ten thousand 
rupees.

Punjab

1. Municipalities.
2. District Boards.
3- Cantonment Boards.
4. Small Town Comxnittees.
5. Notified Area Committees.

Uttab Pbadbbh

1. Municipalities.
2. Distric-t Boards,
3. Cantonment Boards.
4. Town Area Committees.
5. Notified Area Committees.

West Bbnoal

1. Municipalities.
2. District Boards. ,
3. Cantonmeflt Boards.
4. Local Boards.

Mtsobb
3. MumcipaUties. ’
2. District Boards.” '

Shll J. B . Biapbor: Sir, I haye an amendment to amendment No. 11 to
the First Schedule moved by Dr. Ambedkar. I beg to m ove:

In the proposed ainpnc'.intnt to the Third Schedule for “Madras’* and “ UtUr Pradesh'' 
subsfcitate “and Madras'’
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Tlie simple implication of my amendment to the amendment erf the hon. 
Dr. Ambedkar is that Uttar Pradesh may be left untouched so far as this 
schedule is ocncerned. I do not know what has prompted my hon. irienti 
Dr. Ambedkar to reduce now the number of seats originally d o tte d  to the 
Goimoil of Uttar Pradesh from 8t> to 72. The seats in the legislative Assembly 
have now been increased from 344 to 430. Ordinarily, therefore, the UppOT 
House should have one-fourth or 25 per cent, of 430, tiiat is, 107 members. I 
<lo not propose, Sir, that the Upper House in the U.P. should consist of 
107 members, though it is entitled to have that number. All the same, I  do 
not thint it is fair to Uttar Pradesh to reduce the number from 86 to 72, wherete 
in the cose of other iSiates Dr. Ambedkar proposes to raise the number e.g., ia 
the case of Bihar from 68 to 72 and in the case of Bombay from 56 to 72. In 
the moiiiing. Sir, if my memory is not deceiving me, I  thini£ Dr. Ambedkar had 
agrcod to leave the U.P. Council untouched. I see no reason why that number 
should now be disturbed. J see no reason why that agreed arrang^nent should 
now be disturbed. I submit that the strength of the Council of Uttar Pradesh 
should not new be disturbed at ibis late stage and for no valid reasons.

Shn !^agi: Sir, with regard to the Third Schedule the figures in the Third 
Schedule as originally printed in the Bill were so odd in each case that it 
not possible to divide them into Iractions of one-twelfth. The Legislative 
Councils of the States are to be elected from three or four types of constituencies. 
One-third is to be elected by members of district boards and inuni- 
cipalitifcs, one third is to be elected by the Legislative Assemblies, one-twelft-h 
from out of graduates of three years’ standing, one-twelfth from out of teachers 
of secondary schools and hign Bchooi; . and so on. So, the total membership 
of the Council of Stato was to be divided into fractions of one-twelfth. I  
.therefore suggested to Dr. Ambedkar that he should so arrange the figures that 
they may be complete multiples of twelve, so that the distribution^ of various 
<»nstituencies may be clearly understood by the voters and they may vote. 
This suggestion of mine was readily accepted because aft^r all it was" a good 

suggestion and it was making matters easy for him. But, Sir, I su5er for the 
suggestion. Instead of tr^ng to calculate the multiples to come near aboiit 
the figures ahready given in the Bill—that is 68 would beccane 72 for Bihar, 
56 would become 60 for Bombay, all being multiples of twelve, by which for 
Uttar Pradesh it should have been 84 instead of 86— Dr. Ambedkar acoepte<l 
my suggestion... :

An. Eon. Member: With a vengeance.
Shri Tya^: ...but in place of paying fees for my suggestion he has'reduced

the numbers in my constituency fmd in many other States too. To have a 
Oouncil of State of similar strength in every Province, s^c^l or big, is no6 
logical. 1 would still suggest that he may revise it andiilive that multiple of 
tw êlve which U nearest to the figures he had originally suggested. This is one 
of my fimendments.

I will move my second amtndment also, in the Fourth Schedule. My other 
amendment^ to which I attach great importance, is amendment No. 15 of 
Supplementary List No. 2. Lt runs like this:

‘̂In the Fourth Schedule, tind«r the head ‘Uttkr Pradesh’ add the following new item :•— 
*5. Heads of Statutory Village Panchaya^,* ’*

In the Fourth Sdieduie the names of such organisations are given ilie members 
of which can exercise the vott5S in electing One-third of the members of the 
Legielativi* Councils of the Stntes. Tiiere are district board and monicipal 
board members and iK>ti6ed area coniinittee® 'Mid othfers are enumerated. But 
^ e  essential electorate,’ that of ik e  viW ^rs, hhs i>ieen -avoided. I submit tha* 
up till nO'v in the U.P. Iie^slativp Cobmsil ten seats were reserved th% 
urbaii areas and ^  for the rural areaŝ . e&Bentidllj tu M  vbters
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used to retum the majority ot men to the Legislative Council. A number ^
20 or 30 representatives of a district board in an electorate of 200 persons in 
each district, is no representation. The representation of the district board, 
and the rural areas goes absolutely into insignificance. They do not have any 
voice whatsoever. When we suggested in the Constituent Assembly the idea 
that local authorities must also be included in the electoral^ rolls of the 
Legislative C^ouncils, I  very w'ell remember that the expression ‘ local authority* 
was resented. We pressed it because We thought that thereby we shall bring 
in the villagers, and on that very understanding it was included. But now, 
it seems, the urban influence has again had its toll. I noŵ  forego my 
claim give the voting right to all the members of the panchayata. I f  he fe e »  
that it would bo too bulky I w'ithdraw it. But let him give at least one vot« 
to the headman of the panchayate of three or four villages, the sarpdnches*

An Hon. Member: How many panchayats are there?
Shri Tyagi; In each district there will be 200 or 300 panchayats. I  want 

only thi' heads of the panchanats to be voters. When the members of the 
district board £*re included, the heads of the panchayats may also be taken so 
that) from each group of vilioges one man, the head of the panchayat, ruay 
exercise his vote, a man who has been given third class magisterial powers, 
w'̂ ho has been recogniz'^d by the jhw of the State to be a man of a gazetted 
officer’s status, so to say. ‘ Why not have him? Therefore I suggest that this 
amendment be accepted" Otherwise the word will go round that villagers and 
their rights are being disregarded. It will be bad. I again repeat do not ignora 
this mighty python of mass opinion. I suggest you accept the amendment.

^ e d  Naiislierali: Sir, I w ôuld like to say a few words with regard,
to West Bengal. I do not want to press any amendment though 1 sent 
one. All I want to do is to draw the attention of the hon. Minister in charge 
of the Bill to one fact. Local boards in West Bengal have, if I remember 
aright, been abohshed. If :iot all, most of these boards have been aboH^hed. 
There'mav be a few but in thor.e areas where local boards have hern abolished 
union boards have been established. It may be that if union boards be taken 
into consideration the constituency will be too bulky. But if in the case of 
Madras major panchayate could be taken in I  do not see why similar considera
tion may not be given to union boards in West Bengal. I believe the conditions 
prescribed m the case of major panchayats will be satisfied in the case of many 
a union'board in West Bengal. Therefore, I would request the hon. Minig- 
ter to consider, whether local boards notified by the State Government in the 
official gazette which exercise jurisdiction over an area containing a i>opulation 
of not less than 5,000 and whose income for the financial year immediately 
preceding the date of the notification was not less than Rs. 10,000 may not be 
ineluded in the constituency, as in the case of Madras. That is all that I  
would submit for the consideration of the hon. Minister.

Pandit M. B. Bhargaiva (Ajmer): Sir, I  want to make a few observation*
in respect of the First Schedule regarding the States in Part C. It is rather
unfortunate t-iiat while this Bill v/ants to lay the foundation for the super
structure of the Free India and bas made provision for the election of the 
Indian Parliament of the Free India as also the State Legislatures on adult 
franchise, the hon. the Law Minister has not found it possible to make any 
provision for the States in Part C. It was open to the Government \inder 
Article 240 of the Constitution to set up in these areas elected bodies on adult 
fraiiehise so that they may also have some glow of freedom in the Hepublic of 
India, but, however, for the time being, it has not been done and the autocratic 
striu ture of the GovernmeTit) iu these areas will continue as it has been conti- 
nuii'ig through4iti*< tHe British rul« and continues even now. However, therd'
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is one tiling, Sir, which I  think it is my duty to express that in respect to th^ 
representation in the PEurliament of the Part C States as the bill originally came 
before the House yesterday, particularly in Ajmer, Bhopal, Himachal, Pradesh 
and Tripura, the representation given was only one seat. Sir, I  had tabled an 
amendment for increasing the representation in these areas from 1 to 2. I  must 
congratulate and oSer my sincere thanks to the hon. the Law Minister that he 
had foutd it possible to .accept my suggestion and increase the representation 
of these areas in the Parliauient from 1 to 2,. Though, of. course, in respect 
to Delhi he had aheady tabled yesterday a final amendment raising the repre
sentation from 3 to 4, I think that in this repect the hon. the Law Mhiister .has 
indeed earned the gratitude of my constituency as also of other constituencies. 
So far as these areas are concerned in the present administrative set-up, it is 
only the Parliament which can legislate. While expressing this, I  express my 
hope that it will be found possible by the Government to bring in .ippropriate 
legislation at an early dat€ under Eirticle 240 of the Constitution to set up in 
these areas certain bodies elected, nominated or partly elected and nor:mated 
to function as legislatures and also as Council of Ministers so as to grant 
minimum of responsible Government. The present set-up in these provinc^« 
are more or less an anachronism in the Republican India and I do not think the 
ho.i. the Law Minister will tolerate *the perpetuation of these out of date 
institutions any longer.

Pandit Eanzru: I  do not think that the Legislative Councils
that would come into existence mider the Constitution wiU be able 
to do anything useful, but so long as they exist, we have to see that their 
position is not changed arbitrarily. My hon. friend, Dr. Ambedkar moved 
tiiTLendments to the Third Schedule but gave no reasons for the changes 
suggested by him. It seems to me odd that just for the sake of unifonnity, he 
should reduce the number of members in the Madras Legislative Council from 
75 to 72 and in the Uttar Pradesh from 86 to 72 and raised the number in the 
othei two provinces, namely, Bihar and Bombay. What is the principle under
lying these changes? I can see none. The population of these countries is not 
the same, and it does not appear to me reasonable that when their Legislative 
Assemblies will n»t have the same size their Legislative Councils should be of 
a uniform size. If nothing more underhes the change suggested by 
Dr. Ambedkar, then what is the desire to raise the representation of Bihar and 
Bombay ? Let him raise that representation if he so chooses to and he can do 
so without reduc^g the representation of Madras and Utt^r Pradesh,

Shrl T. T. Krishnamachari: I am afraid that in the amendment to
Fii'st Schedule moved by Dr. Amljg^ar, particularly that portion that relates 
to I’art C. States, though he has drawn the congratulations x>f my hon. friend 
from Ajmer, I do feel that I . must protest against the amendment in which 
the r^prcseTitation of the Part C States has been indiscriminately raised, taking 
ad\ai)tage of a provision in the Constitution which was really intended for a 
Afferent purpose altogether. In regard to determination of the representation 
of Viixt A, B or C states, article 81 (1) is operative, namely 500,000 is the lower 
limit and 750,000 is the upper limit so far as the representation to the House 
of the people is concerned and by an application of this provision most of the 
States in Part C will not get adequate representation and some of them will not 
get any j-eat at all. For instance, Bilaspur and Coorg which have only 33 lakhs 
and 17 lakhs will be denied representation. It was^to cover these cases that 
Article P2 was put in. Article 82 provides a sort of loop-hole for Parliament 
to act in respect of Part C States and for other ten*itories included in the 
ferritory of India, At the moment that this ^tis introduced, we had something 
else in mind. We had in view a possibility of some territories coming in and 
those territories, when coming in would like to preserve their identity , and that , 
identity could only be preserved by giving them a direct representation in the
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Central Parliament. Exprossly with an idea of providing for these hard cases 
iM t might occur that iirticle' 8*2 has been put in.. I remember, Sir, m ’̂ hon. 
Mend, Mr. Banthanain violently objected to that particular ^ i c ie  and thought 
iM'at it would be abused. I am sorry, at any rate now to say that he is right 
afcd I was wrong for tiie reason that here is a case of a flagrant abuse of an 
article intended merely to redress some wrong to give representation 
^here representation is altogther denied or in the case of a place like Delhi 
with a population which is said to be indefinit-e, which is all the time growing 
and v.ith its cwn importance as a capital city that its representation should be 
on a slightly different scale. What has been done, Sir, is that the representation 
of Ajmer which has a population of ‘ 73 million is raised from 1 to 2. Bhopal 
with *85 million is raised 1 to 2; Himachal Pradesh which has about 1 million 
gets an additional seat from 2 to 3; Cutch with just *55 million gets from 1 to
2 seats. Similarly Manipur which has just 54 lakhs is raised from 1 to 2. Tripura 
which has 5*8 lakhs the number has been raised to two. There has been a slight 
alteration in regard to Vindhya Pradesh about which I do not quarrel.

I tliink my hon. friend Dr Ambedkar has in this matter been taking the 
line of least resistance. He wanted to please everybody and in so doing, he 
has forgotten that article 82 has been put in for a different purpose altogether, 
and not to permit him to be over-generous. It has been put in to permit him 
to provide representation in cases where representation could not otherwise 
l>e provided. At this stage, there is no point in opposing a Schedule which is 
an integral part of the whole, from which a part could not be taken. But, 
Members should understand that this generous gift to States where the popu- 
Jation does not warrant it has been made without any let or hindrance, without 
any protest as being in violation of the express intention of article 81 (1).

Hr. Deputy-SpeaJker: May I  suggest one course? Those who are satisfied
with the number of seats allotted need not speak. We have got another IBDL 
Other hon. Members who have got any representation to make may make their 
^ in ts .

Shri Deshbandliu Oupta: I want to say a few words.
Dt. Ambedkar: You have got four seats all right.
Shri Gautam (Uttar Pradesh): I do not want to take much time of the

^ouse. I rise to oppose the amendment moved by Shri Jaspat Eoy Kapoor. 
I  want to say that we the people of U.P. and the Government of U.P. are 
satisfied with the number 72 so far as the Upper House is concerned. We db 
iiot want any more and—

Sbri J. Kapoor: Does the hon. Member claim to be the sole represen-
•tative of the U.P. both of Government and the people?

Sliii Gautazn: I  know the mind of the Government and I  am in a position 
to say that I know the mind of the people. I  can claim that I represent the 
;Ccngress organisation as a General Secretary and I can sey that I  do represent 
some people, at least, him. ’

Sbn Syjtunnandaa Ŝ aJiaya: That is Jaspat Boy Kapoor?
Shri Oantam: If he is a Congress-naan.
^ ir i I am an Ex-Qeneral Secretary.

flatttam! "Dr. Ambedkto has no personal! axe of his own to grind. 
is not itttoested in « €  C.P. At tlfe reqaSK* «  »c*iie M m  |e  
ngjBber. H e is ndtirer in fevonr cf ?2 ndi* «  8 6 /  I t  & ̂  ^
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and he has accepted our request. W e are obliged to him for that. Therefore 
I  oppose the amendment moved b j Mr.. Jaspat Boy Kapoor.

SbXl J. B. Eiqioor: The hon. Member might have made the request
in  f-a m era ..............

Hb, Pcpaty-SpMUcer: The hon. Member has no right of reply.
Shri A. C. Giiha: Sir, in the Fourth Schedule, for the purpose pf

election to the Legislative Council in West Bengal, Local Boards 
have been mentioned. As far us I know, most of the Districts of West Bengal 
have no Ijocal Boards. I think only one District has Local Boards. Therefore, 
this serves no purpose. So, in the place of Local lioards, in the Districts v/kere 
there is no Local Board, the I'liion Boards should be allowed units for electiorj. 
A Union Board in Bengal covers a big area sometimes covering 1 or 6 even 
20 viUages. Though the Upper House may be a decorative body, it should 
have so'me representative character at least. I would ask Dr. Ambedk-ar kindly 
lo accept this, because there is no Local Board in most of the districts of 
West l^engiii. Union Boards may be substituted in their place. I think even, 
now it is not too late. Dr. Ambedkar may kindly consider this question.

Shii Deshbandliu Gupta: Sir, I do not wish to take much of the time of
the House; but I have a few points to make. WTiile I am thankful to 
Dr. Ambedkai- and other friends for agreeing to the revision of the Schedule 
applicable to Part C States and for raising the representation from three to four 
Boats in the case of Delhi and from one to two and from two to three in the 
case of other Part C Stat-es, I wish to point out that my hon. friend Mr. T. T. 
Krishnamachari is labouring under a misapprehension if he thinks thiit th^ 
intention of article 82 was something different and that undue advantage has 
been talien of this article to show generosity to some Part C States, which they 
did not deserve. I would like to in\dte his attention to the wording of this article.

Shii T. T. Krishnamadiari: What is the use of drawing my attenticm? I
have moved iihat article. .

Shii Desbbaodliu Gupta: I want the House to realise that in raising
representation of some Part C iStates the House has not been gen^ous. It is 
wholly wrong to think in those terms Article 82 clearly lays down that it 
for Parliament to decide ‘ the basis' of representation and ‘ the manner’ in which 
that representation was to be given. W^hen this matter was raised before th« 
Constituent Assembly, at that time, and we had insisted for an express frovi,- 
sion in the constitution defining the basis and quantum of representation of 
lielhi and other Part C States it was said, “ don’t take the time of the Consti* 
tutent Assembly on such matters, leave to the Parliament and the Parliament 
will deal with all these aspects of the questions’ *. Now that the matter has 
come ’oefore Parliament, my hon. friend takes objection to the same beiiig 
considered by Parhament in a spirit of accommodation. Article 240 of the 
Constitution to which attention has been called by my friend Shri Mukat 
Behari Lai Bhargava lays an obligation on the Parliament and says that Parlia
ment will, by law, decide the future of these States. But, so far, neither Govern
ment nor Parliament have moved one step in that direction. That is one of the 
main grievanoes of Part C Rtates. Then oomes the question of representation.
I want t.o point out that the representation originally proposed by Dr. ambedb^ 
was so miserly, if I may say sc, that it betrayed a lack of appreciation of th^ 
difficulties of the Part C States. H e had arbitrarily fixed the representation 
of Ajmer as one seat, for Vindhya Pradesh two, Bhopal, one, little realising 
that Vindhva Pradesh had a population of about 35 lakhs. Similarly, m the 
case of Delhi, only 3 seats were provided. I am being congratulated from 
different parts of the House that my efforts have succeeded in getting four seats 
instead of three. While I am thankful to the House for it as even smaU
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mercies have to be thanked for, permit me to say that full justice has not been 
done to Delhi. There a^e two amendments in my name. One amendiaeiiti is 
to clause 3 which seeks to provide a basis- of representation. That amendment 
reads like this. •

Mr. Depnty-Speaker: The hon. Member is not moving the amendment,
suppose. •
Shri Deshbandhu Gupta: No Sir. There is another amendment in my

name of the First Schedule, which is No. 41. This amendment was to be read 
with that amendment so as tc make a w'hole. This amendment read like this.

“ Provided that the State of Delhi shall get repreaentation on the basis of one seat 
for every five lakha of population and one scat for a fraction of 2,50,000 or more vith a 
minimum of four seats.”
This was the basis on which I sought to provide for the representation of Delhi 
,so that hereafter we may not have to come to Parliament time and again 
and say, ‘ look here, the population has gone up to 40 lakhs, and therefore, the 
representation should be increased’ . I  find the total number of seats has in 
the Parlfament already reached 496 and there is only a margin of four seats 
left to provide for cases. If, for instance, in the coming census it is found that 
the population of Delhi is 25 lakhs or 30 lakhs, and the basis for representation^ 
is not fixed then, it will mean that Delhi will have to remain content with just 
four seats what-ever its population. This is not doing justice. Permit me Sir 
also to point out that although the Constitution had laid an obligation on 
Parliament to enact a law and give Delhi a Constitution based on democratic 
lines, Parliament has so far failed to discharge that. No one in the House has 
raised his little finger in protest on the failure to meet this obligation.

Dr. Ambedkar: Is this all necessary?
Mr. Deputy-Speaker: This is the last day of the session.
Shri Deshbandhu Gupta: I alone protested; but no one supported me. On 

the last day of this session, I wish hon. Members to realise that they have 
failed in their duty to do justice to Delhi and other Part C States.

Sir, I want to point out that my amendment proposes a fair basis and although 
Section 82 lays down that the ParUament has not only to fix the number of 
seats but also to fix the basis on W'hich the seats are to be given, the basis 
has not been defined. No doubt the number of seats has been raised from 
18 to 26 due to the efforts of some friends and perhaps to a mood which rarely 
comes on my friend Dr. Ambedkar sympathetic to Part C States, and we are 
thankful to him and the other friends for this hut the basis still remains to be 
provided and I want this House to realize that unless the basis is provided, we 
will continue to have a grievance against the House and this question will remain 
open till then. I  would therefore request that even at this stage so far as 

, Delhi is concerned the basis as suggested by me may be accepted. In this 
connection I may point out that when the question of Delhi was discussed 
in the Constituent Assembly, all sorts of arguments were advanced to establish 
•that Delhi’s case was a special one and that it could not be given a 
■democratic administrative set up. Thus Delhi still continues under the old 
set up. At that time a case for treating Delhi as an exception was made out but 
today w'hen the question of special representation comes, my friend Mr. T. T. 
Krishnamachari says that Section 81 appiies to all States equally and there
fore it is a deviation from it to demand special representation for Part C States. 
I  want him to realise that he caimot have it both ways. If you want to treat 
Delhi and other Part C States as an exception and deny them a dem ocratio  
Constitution you should at least be fair and give them some additional represen- 
^tion. It should be realised that Delhi and other Part C States have no other
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forum for voicing their grievances. They are a class by themselves. Parts A 
and B States have two Houses—most of them. In "U.P. they have 430 
Membei^ for the Lower House and 72 for the Upper House— Their" Assembly is 
ahnost as big as the Parliament itself. I want the House to realize that there 
has to be of necessity a different basis, in the case of Delhi and other Part O 
Stat-es. -

Shri Santhanam: Are we to understand that as a result of this increase, 
the hon. Member will give up his claim for a democrati-j set up for Delhi?

Shri Deshbandhu Gupta: If my friend Mr. Santhanam who is a sigriatoiy 
to the report which advocated a democratic set up for Delhi today having gone 
to the Treasury Benches, has forgotten all* his obligations and desires me to 
be committed to this . . .

Shri Santhanam: It is the hen. Member who claimed that he must have 
only one of the alternatives and he has chosen the alternative.

Shri Deshbandhu Gupta: My friend Mr. Santhanam should realize that the 
ParJiament has failed so far to give an autonomous Constitution to Delhi and 
BO long as that state of affairs oontiuues we have evei*y right to demand special 
representation— it is open to this House to decrease the number if it so chooses 
if conditions are changing today— we have a claim for special representation.
I am not enamoured of claiming special representation for Delhi. Put us in 
class B States and then say that you can give us only one seat, we will, not 
ask you in that case for more, but so long as the present set up continues, and 
the Chief Commissioner continue to rule and Delhi gets no voice in the 
administration, you should at least be fair and give Delhi some special repre
sentation in the Parliament. This is only fair. I want Dr. Ambedkar even 
at this late stage to give an assurance that if the population of Delhi or any 
other Part 0  State justifies additional representation on the basis that may 
be fixed for them now in view of the fact that they have no other forum for 
expressing tieir grievances or for passing legislations, applicable to them that 
fact will be taken into consideration and the number of seats will be accord
ingly increa^sed. That will give some little satisfaction to them. Unless that 
assurance comes forward, and a basis of representation different from the basis 
fixed for Parts A and B States is fixed, I cannot help sa;p®g that the House 
also has not been fair to these States.

Dr. Ambedkar: Sir, I do not think I can at this late stage
«nter into any elaborate arguments with regard to the various matters, 
constitutional or otherwise, which have been raised. I do not think we have 
violated the Constitution as my friend Mr. T. T. Krishnamachari supposes in 
giving the allotted seats mentioned" in the First Schedule to Part C States. 
We are perfectly within our constitutional rights in allotting the seats in this 
schedule. With regard to the amendment of the Third Schedule my friend 
Pandit Kunzru would have seen that it is ouly in one case as a matter of fact 
that the tot̂ al number is reduced and that is with regard to TJttar Pradesh,

Mr. Deputy-Speaker: Madras also.
Dr. Ambedkar: I was coming to it. I am taking Uttar Pradesh for my 

observation. There I  am confronted with the fact; that the State Govemmw^ 
is very chary of increasing the size of the Upper Chamber and sitting as we 
are at Delhi, I do not lilfe to sit in judgment over the decision of the St âte 
Oovemment as to what is the suitable number for their Upper Chamber. 
They have thought that 72 is the proper ajid sufficient number for their Upper 
Chamber and it is on that basis that I have reduced 86 to 72. With regard 
to the changes made in the total number of Bihar, Bombay and Madras, 1 
might say that the proposition enunciated by Mr. Tyagi today in the informal 
meeting that the total number should be divisible by 12 did appeal to me and 
it is for that reason that I have fixed 72 in the case of Bihar, Bombay and
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Madras^. It "wall be noticed that rfty amendment as a matter of fact while it 
decreases the total number for Madras by only 3, increaseB the quota for Bihar 
and Bombay. There could therefore be no complaint on that account. I was 
sorry to see that I could not apply the same principle to Punjab because it 
has only got a Tninimnm. .

With regal'd to Bengal, it was felt that if the principle was applied viz,, 
divisible by 12, the number would go down from 51 to 48 and it was felt that 
Bengal was a big enough State to have at least 51 and I have thei'efore not 
touched the figures of these two States. In other ccbses my friend Mr. Tyagi 
will see that I have really yielded to his principle* "

With regard to the question of extending the Fourth Schedule to Vill^fe 
Pancliayats or the Headmen of the Panchayats, I am sorry to say that I am 
not able to accept that suggestitm for the simple reason "that it" is felt, I  am 
Bure, in large sections of this House that to include village panchayaU as bodies 
who would have the right to send their represeutatives would merely be th^ 
duplication of the same electorat-e because in view of the fact that we are going 
to have adult suffrage, practically every member of the Village Panchaya$ 
would also have a vote in the election of the Lower House of that State and 
therefore it would be a needless duplication and I am not therefore prepared 
to accept his suggestion.

Shii Barman (We«t Bengal): W^hat about the Members of the Municipal- 
itî es aiid District Boards?
Dr. Ambedkar: They might be, I  cannot help it but to extend it to Paiwj^ajfat^ 

would be a complete duplication of the votes—a sort of double voting— and I  
am not prepared to accept it. I  do not know whether there is any other poiut. 
For Madras it is only a reduction of 3.

With regard to Delhi, whatever my friend may say, I have no doubt abou€ 
it that the House has been more than generous.

SHii Syamnandan Saliaya: He himself is more than happy.
Hr. Ambedlcar: It is not only being correct but very considerate.
^ e d  M’anAerali; What about the Union Boards?
Ite. Ambedkar: I quite see that the opinion of the B en ^ l Government aaid 

the views expressed by my two hon. friends today seem differ. Some say 
tbe local hoard entry Vhich has been suggested by the West Bengal GoverQ  ̂
ment should be retained and my two friends gtated that it ought to be deleted 
and the entry of Union Boards Should be there.

Syed NauiSflieraU: Both may be there.
Dr. Ambedkar: I shall have to make some enquuies on this point. If I 

find thajb it is necessai^ to make a change it would not be difficult to bring m 
a small amendment to make the change. For the moment I must act upoO 
advice which I  think is reliable.
, SbPi J. E, Kapoor:. Wliat are the special reasons for increasing the number 
of seats of Bombay State from 66 to 72, when the next divisible number by 
12 is 60.

Dr. AnUiedkar: It is not a very wide difference. T^ere is nothing sacwd 
abort one number or t^e other. All I want is divisibility by 12.

;M p. Deputy^Speaker: Bombay is a composite Province consisting oC 
Gujeratis, Marathis and Karnataks.
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Mr. DepuQr-Speaker: The question is:
(i) In the First Schedule,—

<a> for the entriee under he the heading “ Part C States'* substitute;

“ 1. Ajmer — 2
2. Bhopal ... 2
3. Bilaspur ..r 1
4. G oorg  ••• 1
5. D em i V.. 4
6. H im ach a l P ra desh  .. .  3
7. Eutch .... 2
a  Maniprw ... 3
9. Tripura ... 2

10. Vindhya Pradesh ... 6
11. Andaman and Nioobaf Islands... 1”

(b) against “Total” , for “488” substitute “495” .
(ii) In the Second Schedule, in column 2, for existing entries, substitute;

“ lOB *
330
315
233
575
140
126
430
23B
175
90
9Q
€0

160
60

W '
(iii) In the Third Schedule, in columns 2 to 7, agenst “Bihar” , “ Bombay” , “Madras**" 

and “ Uttar Pradesh” , for existing entries, substitute;

“73
24
6
6

24 
12. ”

(iv ) F o r  I b e  F o a r th  Schedule, s u b e t ita te :

“ T H E  F O U R T H  ^ C H E D U E B  

[See section 27(2)}
Loetd AmlthoritieM for purj)o$e§ of eJeetiww to LegidaHvt OouncUa 

BiHAa
1. Municipalitilea.

Distriet Bearda
3, Qan^ompent Pawds.
4. Notified Area CommitteeB.
B. T h e  P atna  A d m in istra tion  Com m ittee.
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Bombay

1. llunicipalities.
2i District Local Bo»ds.
3. Cantonment Boards.

Madras
1. ManicipalitieB.
2. District Boards.
3. Cantonment Bowds. .
4. Major Panchayats, that is to say, Pancbayats notified by tbe State Government in 

the Official Gazette as Pancbayats which exercise jnrisdiction o/er an area contaming 
a population of not less than five thousand and 'whose income ior the financial 7®®̂  
immediately preceding the date of the notification was not less than ten thousand 
rupees.

Pttkjab

1. Municipalities.
2. District Boards.
3. Cantonment Boards.
4. Small Town Committees.
5. Notified Area Committees.

UttAB PBiDlSH
1. Municipalities.
'2. District Boards.
3. Cantonment Boards.
4. Town Area Committees.
5. Notified Area CommitteeB.

Wbbt Bikgal

1. Manicipalities.
2. District Boards.
3. Cantonment Boards.
4. Local Boards.

Mtspbb

1. Munitripalities. '
2. District Boards.”

The motion was adopted.

The First, Second, Third and Fourth Schedules, as amended, were added ^ 
ihe Bill. '

Clause 1
ClaUfis 1 was added to the Bill-

The Title aiul the Enacting Formula were added to the BdL

Dr. Ambedkar; I beg to move:
"‘That the Bill, as amended, be passed.”

Mr. Deputy-Speaker: The question is:
"'That the Bill, as amended, be passed.”

The motion was adopted.

Shrl Kamath: Sir, I want to gay that this is a
I t  is high-handed that the motion has been put and declared earned in
;anamier. .
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Mr. Deputy-Speaker: The hon. Member will kindly see that today is the 
last day of the session. 

Stiri Kamath: You did not know what I  was going to say. I  would noi 
have taken more than half a minute.
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DISPLACED PERSONS (CLAIMS) BILL
Tbe IQniater of State lor BehabUitation (Sbii llohui Lai Sa]»sena); I beg

to m ove:
“ That the Bill to provide for the registration and verification of claims of displaced =

persons in respect of immovable property in Pakistan, be taken into consideration.

At the fag end of the day T would not make any speech but I 
one evpIanatioTJ. Hon. ^Members miist have seen the St4itement of Objects and 
Beasons. The ])resent scheme of rehabilitation is to make quasi permanent 
allotment of evacuee property. After that we verify the claims of the persons. 
This Bill is in pursuance of that scheme.

Mr. Deputy-Speaker: The question is:
‘ ‘That the Bill to provide for the registration and verification of claijns of displaced 

persons in respect of immovable property in Pakistan, be taken into consideration.

The motion was adopted.
Clause 2

{Definitions) 

Amendment made:
For part (a), substitute: ^

“ (a) ‘claim’ means the assertion of a right to the ownership of, or to any interen 
in,—

(i) any immovaMe property in Wert PakistMi whioli is sitoaU within an nptan 
area, or

<ii) such class of property in any part ojt Wert Pakistan other ^an ^
area as may be notified by the Central Government in this behalf m tliA
Offid.1 GazeUei” S a k sen o }

{Jlause, as amended^ was added to the Bill.
Olanse 3

,  Clause 3 wâ  ̂ added to the Bill.
Clause 4

{Power to appoint Chief Claims Commissioner, etc.)
Amendments made: . » .

In sub-clause (1), after “ appoint a Chief Claima Commissioner, and” , insert “a Joint 
or Deputy Chief Claims CommiBsioner, and” .

In sub-claufle <2), after “subject to the provisiona of this Act” , insert “the Joint or Deputy 
Charf Olai™ Conm^one.” .

Clause, as amended^ was added to the Bill.
Clause 5

{Registration of Claims) "
Amendment made:

In aub-clause (2), at the end, add “or on oflBcer designated by the Central Govenuneat 
^or this purpose.”

— [Sferi B, K. P. Sinha]



An Hon. Hember: What is meant by “ designated” ?

Sliri Mohan Lai Saksena: It means that the claims may be sent U> the 
6 p m  Central Government or to any offi îer designated by the Central Gov

* ■ emment to receive them. "

'Mr. Depnly-Sl^aker: The officer is given designation that he is entitled to 
dispose of the claims.

Claufie. Gii amended, was added to the Bill.

Clause 6
(Jtirifidirtion of Claimst Officers)

Pandit Thakur Das Bhargava (Punjab): I bog to m ove:
In the proviso to sub-clause (3), at the end, add “ but in case such order varies the 

amount of claim, opportunity must be afforded to the person concerned to be heard in 
support of or against such variatioru"’ '

I aijj moving only tlie second par;fc of the amendment I had tabled.
Mr. Depnty-Speaker: Amendment moved:
In the proviso to sub-clause (3), at the end, add “but in case such order varies the 

amount of claim, opportunity must be afforded to the person concerned to be beard in 
■upport of or against such variation*"

Shri Mohan Lai Saksena: I accej)t this amendment.
Pandit Knnzm (Uttar Pradesh): I should like to ask my hon. friend, Mr. 

Mohan Lai Saksena whether it is not possible to lay down any definite grounds 
on which people aggrieved by the decision of a claims officer may be able to 
appeal to the Chief Claims Commissioner. I realise that if an <\ppeal were to 
be allowed as a matter of course, the task of the Chief Claims Commissioner 

become imbearably heavy. It is necessary that appeals should be kept 
down, but at the same time I think it is desirable that on certain specified 
gg^nds. appeaJs should be allowed as  ̂ matter of right and: it should not be
left merely to the Chief Claims Commissioner to c ^  for the record of any
claim if he thinks that it should be looked into by him.

Sbri Mohan Lai Saksena: J may inform the House that the scheme is that
the Claims Commissioner will be revising a certain percentage of these olaim» 
verified by the claims officers and he may come to the conclusion that a certain 
claim has to be verified. Such a claim might be referred to the Chief Claims, 
Commissioner. Or, it can also be done on application by the aggrieved person. 
But we do nojb want to give the right to appeal as a. matter of course— ît will 
always be done if it is brought to the notice of the Chief Claims Commissioner.

I^andit Knnsru: How pan it be done? .
Shri Median 1^1 Saksena: it  can always, be done with the ^w ers o| the 

OMef Claims Commissioner. The Chief d^aims Qo^vmi98ione^p will also .lbe 
reviewing a cer;tain proportion of these claims which have been ̂  verified, eithŵ " 
on the report of the Claims Commissioner or on application of the aggrieved 
person. We do not want to prqyide for appeals because if we do so then in 
each and every case there will be an appeal.

Mr. Deputy-Speaker: The question is:
In the proviso to sub-clause (3), at the end, add “but in case eudi order varie# thê  

amount of claim, opportunity must be afforded to the person concerned to be heard in 
^ p o r t  of or ageinst such -^^ation.*’

The motion was adopted.
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Clause 7 
(Powers of Claimg Officers)

Shri Moban Lai Saksena: I beg to move:
(i) In sub-clauae (1), for "‘A  Claims Officer” , aubetitute “ The Chief Claims Commissionor,

«  J^mt or Deputy C^ef ClaizBs CommiasiBner, or a Claims CommiflBioner or Claims Of&oer’%
(ii) In sub-clause (3), for “A Claims Officer” , subrtitute “The Chief Claims Commisaibner,

4i Joint or Deputy Chief OlaimiB Commissioner, a Claims Commissioner and a Claims Officer".

These are consequential amendments as we have provided for the Chief, 
Joint and Deputy Claims Commissioners.

Mr. Beputy-Speaker: The question is:
(i) In sub-clause (1), for “A Claims Officer” , substitute “ The Chief Claims Commissioner, 

a Jomt or Deputy Chief Claims Commissioner, or a Claims Commissioner or Claims Offioar” .
(it) In sub-clanse (3), for “A Claims Officer” , substitute “The CHe| Claims Commissions, 

a Joint or Deputy Chief Claims Commissioner, aod a Claims CommissK&ier a Claims Officer*',
The motion was adopted. ^
Clause, as amended, was added to the BilU

Clause 8
Clause 8 was added to the Bill

Clause 9
{Certain officers to he public officers) 

Amendment made:
After “the Chief Claims Commissioner” , insert “Joint or Deputy Chief Claims Com

missioner” . ■
1 —T[Shri Mohan Lai Saksena]

Clause, as amended, was added to the Bill.
Clauses 10 and 11 

Clauses 10 and 11 were added to the Bill.
Clause 12 
(Penalty)

Amendment made:
In part (a),— ^

(i) after “knows” , insert “or has reason to believe” ; and
(ii) after “ false or” , insert “ which he” . __

—IPandit Thakur Das Bhargaval
Clause, as amended^ was added to the Bill.

Clauses 13 and 14
Clauisee 113 and 14 were added to the Bill.

Clause 15 

Sbxi IffolLaii haX Saloena: I  beg to move:
“ llint clause 15 he emitted,”
S M  J. It. Kapoor (Uttar Pradesh): That cannot be moved, l i e  clause may 

down.
jtr . I>^[mty-Sjpeaker: ^ e  qutstion is:

“‘iiiat clause IS stand part of the BilL’*
Tke inWkon was negatived.
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Clause 16

{Delegation of Powers)
Amendment made:

In sttMausa (2), after “ under this Act to” , insert “the Joint or Deputy Chief 
or**«

— [Sfert Mohan Lai Sahuna]

Clause, as amended, was added to the Bill,
Clause 17

(Power to make rules)

Amendments made li
In part (d) of sub-clause (2), after “ Claims Officers” , wherever they occur, insert “ ClttSms

Commissioner, or Chief Claims Commissioner” .
In part (e) of sub-clause (2), for “ Claims Officer” , substitute “ Claims Officer, Claim. Com-

miflfiioner or the Chief Claims Commissioner” .
~—[^Shri J, R. Eapoorl

Clause, as amended, was added to the Bill.
Clause 18 

Clause 18 was added to the B ill
Clause 1 

(Short title and extent)

Shri J. B. Kapoor: I  beg to move:
(i) In the marginal heading, for “ Short title and extent” , substitute “ Short title, ex

tent and duration” .
(ii) After eub-dause (2), add :

“ (3) It shall remain in force for a period of one year only.”

OrdiDarily, it may appear strange that an amendment should be moved 
limitmg the duration to one year, but the object of this amendment is *o 
a time-limit within which all claims must he disposed ol. We do not wish that 
it should be left open to Government to proceed in a v e ^  slow and easy 
T«ftnTif»r We have already wasted more than two years. It was 1 thiM m 
S r m o n th  of June last year that, a Conference of ^he representatives o# dis- 
Dlaced persons iv̂ as held and Government gave an assurance that they would 
teke immediate steps to deal with this question. As a matter of fact, as e^ ly  
as October or November 1947 Government had called for the claims^ The 
claims had been submitted too, but absolutely nothing had been done^ It may 
be that the claimants themselves were responsive for this state of aSairs,
because manv a claim was not genuine, but then that is no reason why so
much time should have been wasted by Government.

Mr. Depnty-Speaker: Is the amendment going to be accepted?
Shri SM imi Lai Sataena: No, Sir. I had a talk with my friends y^^rday 

evenin’  and I said that I would consult my officers. I have 
oflicers-the Chief Claims Commissioner and the they
uersons themselves and are, therefore, very much
me that it will not be possible, as they inforrned the C ° m m it ^  to
do this work T îthin less than two years. The number of claims  ̂ H
5 34,700. I  have had a talk with my friends and I j i*
l i e  House wants to put a time-limit one year, it may,  ̂ **5 ? a ^ e ^ -
agnin to the House. I do no* accept this amendment, because I  have o n
suited mv officers and they suggest two years.
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Shri J. B. Kapoor: I take it that what the hon. Minister means to say is 
that while he is not prepared to accept my amendment he is prepared to abide 
by the verdict of the House. I am very glad to have that statement coming 
from the hon. Minister. It is really a pity that his Ministry should be 
dominated to such an extent by the views of the Departmental Heads. Last 
evening, as he himself admitted, he was agreeable to this amendment, but 
since somebody has advised him not to accept it, he is not prepared to accept 
it now. Perhaps the Claims Commissioner may be afraid that he will have 
to go out of office, if one year is fixed, after merely a year. Whatever may 
be the motives, they axe not for accepting one year. Whether the hon. 
Minister acccpta it or not, our purpose is served when he says that he is 
prepared to abide by the verdict of the House.

Shri Satish Chandra (Uttar Pradesh): Is the hon. Member making a second 
speech on his amendment at this late hour? ^

Sliri J. B. Kapoc»:: I have not finished my first one. For the time beir.g,> 
we may fix one year and if the whole work is not finished within that time, it 
will be open to the hon. Minister to come to the^House with a short amend
ing Bill and we shall certainly give our consent to it, e:xtending the period of 
this Bill. But for the present, I suggest that we may pres'^ribe a period of 
one year, so that the officers may know that it is their duty to finish the 
wh<Dle thing in one year.

Pandit Tbakur Bas Bhargava: Wliat I want to emphasise is that
this work must be undertaken and finished as soon as possible and to this the 
reply of the hon. Minister is that he is willing to do so. I  can underetand 
his "Ministry 's difficulties, because the work is very stupendous—it is not a 
small piece of work. At least five lakhs claims are there. It will require a 
large ariny of officers to look into them. But, at the same time, we must 
realise that it is very wrong to take so much time on this. We have already 
w^asted three or four years and this matter has been hanging fire. We must 
try to finish this work as soon as possible. Therefore, I would respectfully^ 
beg this House to pass this amendment. If the work is finished, well 
good; if it is not, then the hon. Minister himself has been pleased to say. that 
he will come to the HoiJise again. He can comis again „for another six months 
or whatever period is required. But let us for the present, I  respectfully beg 
the House, pass this amendment.

Shri Mohan Lai Sateena: Sir, I  have ab-cady explained the position to the 
hon. Members yes,terdav. In East Punjab we did the verification of claims 
and since we had to deal with agricultural property, we had to keep on post
poning from time to time. There was no help for it. There were hopes and 
they were dashed. So we had to extend the time.

Now, my friend Mr. Kapoor says that we should not be dominated by the 
officers. ’ There is no question of domination. It is a question of practicability. 
Yesterday I had been told that the number of claims was three lakhs. Today 
I  find that the number is more than five lakhs, and it does not in-^lude S in to  
clainis. I have informed the House about tbe difficulties. As I have saM, 
the work cannot be finished before two years. It is not possible. But if the 
House wants to fix a time-limit, my advice is that it may fix two years. I 
am in the hands of the House.

• Mr. Depnty-Speakdr: Let it be two years then. In place of 'one year we 
ehalJ substitute *two years'.
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{Mr. Deputy-Speaker]
Thv marginal notes are not amended by way of amendments; so I  shall 

put only the second amendment.
The question is:
After snb-danse (2), add ;

“ (5) It flhaH remain in force for a period of two years only.*’
The motion was adopted.
Clause, as amended, waa added to the Bill,
Th6 Title and the Enacting Formaula tvere added to the Bill,
Sliri Hohan Lai Sakisena: I  beg to move:

“ That the Bill, as amended, be passed.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill, as amended, be passed.”
Shri B. K. CThaadhuii (Assam): I only want to congratulate the hon. Minister 

of State. It is a question of vini vidi visi—he brought a Bill, be amended it 
himself and he got it passed, within about twenly minutes.

3T̂  (amendment) i%Jn f  ^  ^
?T»Tir^f f  %  'TTT ^  w r ,  ^  ?ri^  ^

I  afk ^ 3  fSTT, ^  (claims) #  55̂  ^rm, cRf ^
7̂«T f»T7fr, fjRT̂  Iarr % 5R- ^  ft ^

T|»fT ?r? ^7JT I '

I strongly raise my protest against this Bill.

nqr t ,  | ^ I  ^
" f  3ft >rf f  <TT5r ̂ r̂ rr t, Jif ^  ?r»ft
^  ¥iT,Tf srr ?TKT ffT̂ ŷ r, arr-r̂ f̂ ' fjrPrfrr:

?Tf^ t  ^  ^=P 3TT$ ^  I q? fe f^  (Bxed claim) 
f  I ?rsrr?y ^srmr %

3̂TPTTE (co-operate) v̂C?TT f , tR 5RT n̂T2Tr?t ^  |t»ft I 
?T*̂ crT I  %  TO W 5T1 1 STJIT 'nf¥?3T̂ T ̂  Vtamc^R (co-operation) 

^  (well and good) ST̂R 
i(co-operation) ^ft f*<<Sdl, tft ilt ^  5TcT ®Pt
f# ssTRcr ^  <rrf̂ ?gK ^  % ai??̂  »r?sr#t ^
^  ^r% I "mr t  *n m f+ «T K  t o  ^ ta r m e

t, q<jt TO ?r 1 ^  ^  iT?rtrarlf  ̂ to  ^  arrr 
s f W  f% h ?  ^  gsiKrrt 5ft 5?j ^  m  ^  ^

■̂rt̂  1RTT  ̂ I j ^



{English translation of the above speech)

LaU Achint Bam (Punjab): PreviouBly I had thought of congratulating the
lion. Mhiiisttir tor having brought forward this Bill., but now when tins amend
ment fixing the tiine-hniit to two years has been mad.e, I feel my fears have 
"ome out true, because a period of 2| years has already elapsed and nothing 
has been done and it will take another two years to register the claims. So 
in this manner, the jrdvment of claims can only be made after the expiry of six 
years which would mean that the claims would be paid only when there would 
be :io clainiajits. I strongly protest against this Billi. The amendment which 
luis be*:*!! niade is quite clear and I think that the hon. Minister would have 
div us-sed with the hon. B'inan ê Ministe)’ the difficulties which have been 
p(Mijted out in this connection that funds are lacking .^ d  that this w'ork cau 
o?i]\ l)e (lone when adequate funds are made available! These are not going 
to l.M' any fixod claims. Another question that has b^n  raised is that so long 
as Pj-kistan tlo'/s not co-operate with n's, we will not succeed. I think this is 
wrnpg. [f pjikistan ‘̂o-operates, that is w'e 1 and good, but if it does not, nct- 
withsliiiiding all this, we shou'd not permit it to create disorder in our country. 
V\ e htive got no money or that Pakistan does not co-operate with us—yoU 
should not talk in this manner. Despite all these objections you should 
dcc’are that all this thintj can be done, otherwise there is no object in moving 
this Bill. ^

Mr. Doputy-Spei&er: The question is:
Tl)«t the Bill, as amended, be passed.*’

The motion was adopted.

The J-toû c ihev, adjourned sine die.
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